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INTRODucnON 
I, the Chairman, Committee on Public: UndenakinJi havina been 

authorised by the Committee to submit the Report on their behalf, present 
this 32nd Report on Action Taken by GO\lef1lment on the recommend. 
tions contained in the 2200 Repon of tbe Committee on Public: Undertak-
ings (Tenth Lok Sabba) on Delhi Transpon Corporation including com-
parative analysis of Transpon in Metropolitan Cities. 

2. The Twenty-Second Repon of the Committee on Public Undenakings 
(1992-93) was presented to Lok Sabha on 30tb April. 1993. Replies of the 
Government to all the recommendations contained in the Report were 
received on 28th March, 1994. De replies of Govemment were considered 
by the Action Taken 'Sub-Committee of tbe Committee on Public 
Undertakings on 21st April, 1994. The Committee iIIo considered and 
adopted this Repon at their sitting held on 21st AprR. 1994. 

3. An analysis of the action taken by Govemment on the recommenda-
tions contained in tbe 22nd Repon (1992-93) of the Committee is Jiven in 
Appendix VI. 

NEW DEUU; 
April 22, 1994 
L 
VllisalcluJ 2, 1916 (Salca) 

VILAS MUTTEMW AR. 
CIuIlI'ffUIII, 

Committee on Publk Uraderttl/dng" 



CHAPTER I 

REPORT 
The Report of the Committee deals with the action taken by Govern-

ment on the recommendations contained in the Twenty-second Report 
(Tenth Lok Sabha) of the Committee on Public Undertakings (1992-93) on 
Delhi Transport Corporation including comparative analysis of Transport 
in Metropolitan Cities which was presented to Lok Sabha on 30th April, 
1993. 

2. Action Taken notes have been received from Government in respect 
of all 27 recommendations contained in the Report. These have been 
categorised as follows:-

(i) Recommendations/Observations that have been accepted by 
Government:-

SI. Nos. 1, 7, 9, 10. 14, 15, 18, 22, 23, and 27. 

(ii) Recommendations/Observations which the Committee do not 
desire to pursue in view of Government's replies:-
SI. Nos. 13 and 24 

(iii) Recommendations/Observations in respect of which replies of 
Government have not been accepted by the Committee:-
SI. Nos. 4, 5, 6, 8, 11, 12, 16, 19 and 21 

(iv) Recommendations/Observations in respect of which final replies 
of Government are still awaited:-
SI. Nos. 2, 3, 17, 20, 2S and 26. 

3. The Committee desire that final replies in respect of recommendations 
for which only interim replies have been given by Government should be 
furnished to the Committee expeditiously. 

4. the Com.mittee will now deal with the action by Government on some 
of their recommendations: 

A. Constitution of Advisory Council 
(Recommendation SI. No.4, (Para 1.25 to 1.27) 

S. The Committee were informed that there was an Advisory Council of 
DTC constituted to advise the Corporation on matters sueh as routes on 
which services are to be operated. frequencies of service, time table 
amenities to passengers etc. Rules of the Advisory Council required that it 
should meet atleast once in two months. The Committee were further 
informed that there was no Advisory Council from January, 1987 to 
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23rd December, 1991 and the earlier Advisory Council could not continue 
to discharge its functions till the new Advisory Council was constituted. 
The Committee were distressed to find that the role of the Advisory 
Council was negligible and even important decision regarding introduction 
of 3,000 private buses was not placed before the Advisory Council. The 
Committee had recommended that the Advisory Council be reconstituted 
and its meetings held regularly. 

6. While forwarding advance copies of the action taken replies, the 
Ministry simply stated that the Central Government, Ministry of Surface 
Trlll5port is the appointing authority of the Advisory Council and they 
issue notification in the official Gazette after ascertaining the views of the 
DTC. They have further stated that at the time of induction of 
3,000 private buses by State Transport Authority, Advisory Council was 
not in existence. 

7. Audit 'has pointed out that the Advisory Council was Teconstitutcd on 
24.12.1991. While State Transport Authority started issuing permits to 
private ope~ators from September, 1992. J:lence it docs not seem correct 
that Advisory Council was not in existance at the time of introduction of 
3000 private buses. 

8. In this regard while agreeing wi~ the position stated by Audit, the 
Ministry have stated that the functions 'of DTC Advisory Council relate to 
the Corporation only and the matter regarding induction of rcdline buses 
by the Government of National Capital Territory of Delhi does not come 
under the purview of the DTC Advisory Council, 

,. The Committee are simply surprised at the reply furnished by the 
GoverDlDent with reprd to the position of, the consfitution of the Advisory 
CoUDdl. AJI Ilona tbe MInIstry have maintained' that the Advisory Councll 
was not there at the time of ind"'~i1 of redllne buses by the State 
Transport Authority. It was only when the Audit pointed that the Advisory 
COUDell was very much there at that point of 1lme, that the Government 
bave DOW admitted the fact. The Committee do not understand as to ·how 
earlier the Ministry could alTo.rd to give a factually wrong Information to 
this AUlust Committee of ParDament. They, therefore, desire that first of 
aU, responslblUty should be fixed by the 'Administrative Ministry on the 
oft'klals wbo have mlslnformed the Committee. The Committee would like 
to be apprised of the action taken in this regard within a month's time. The 
Committee also strongly deprecate that the Government have not replied to 
the Ip~C recommendation of the Committee with regard to the steps 
taken for reconstitution of the Advisory Counell at fixed Intervals and for 
ensurinl Its reaular meetlnp. The Committee, ·therefore reiterate that the 
Government should eDlure that the AdvllOry Council Is always reconstituted 
at regular Interva .. and rneetlnp are held repalarly IS prescribed under the 
Rules. 
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B. Fleet Strength 
Recommendation 51. Nos. 5 " 6 

(Para Nos. 2.43 to 2.51) 
10. The Committee had noted with concern that over the years the fleet 

strength of DTC had never kept pace with increase in population. Even 
though the Corporation was crippled with economic problems since its 
inception yet it had never tried to find ways and means to improve the 
same. The Committee were of the opinion that DTC should not only 
improve its financial health but should also increase its own fleet strength 
to meet the traffic demand adequately. They had also recommended that 
the averaged and outlived buses be replaced immediately in order to 
maintain a sound and healthy transport system in the Capital. 

11. In their reply the Ministry have stated that in view of the tight 
resource position, it has not been possible for DTC to expand its fleet. In 
the Seventh Five Year Plan document emphasis has been laid on the need 
for involvement of private sector in passenger transport. In accordance 
with tbis, the Corporation had been engaging private buses to operate 
under DTC under various schemes like AOCC, KM Scheme and "Earn 
and Keep" Scheme. However, the Motor Vehicles Act, 1988 did not 
permit DTC to operate private buses on permits obtained by it. In the 
meantime, STA, Delhi introduced the scheme for 3000 redline buses to ply 
on city routes w.e./. September, 1992. Another scheme for plying 100 
luxury buses under permits issued by ST A, Delhi was also introduced 
w.e.f. March, 1992. With this, the total number of buses available to cater 
to the demands of Delhi commuters is about 6046. In regard to the 
averaged buses, it has been stated that in the Annual Plan 1994-95 the 
Ministry has asked for funds for replacing about 1500 overaged buses. 

ll. The Committee rearet to note that the Government'. reply Is sUeat 
about the steps taken to aupnent the DTC'. own fleet strength u weD u 
any time-bound proaramme for replacement of ovenged buses. They haft 
Instead hlehliehted the introduction of red line and luxury buses on the clty 
routes, l'be Committee, therefore, reiterate that rUDd. should be made 
available to the Corpontlon to Increase its OWD neet strenath and repine 
the over-eeed buses In order to cope with the Irowlnl tr.mc needs of the 
dty. DTC OD Its part should make every etTort to plUI any loopholes In itl 
functioninl in order to be able to strenltheD Its ftnanclal position. 
C. Break·down of Buses 

Recommendation SI. No. 8 
(Para Nos. 2.53 to 2.55) 

13. The Committee had noted that the trips curtailed per day due to 
breakdown which was 248 in 1988·89 rose to 762.46 trips during 1990·91 .... 
They were not satisfied with the reasons advanced by DTC regarding the-, 
increasing number of breakdowns from 1988·89 to 1991-92. The Committee 
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had strongly urged the Corporation to do something meaningful to revamp 
the orpaisation, improve fleet utilisation and operational efficiency. 

14. In their reply the Ministry have stated that city transport undertaking 
Jike DTC is beset with demand/supply constraints as well as the operatipg 
.vironment. The experience of DTC shows that the external factors have 
stroog influence 00 its performance. Despite these factors and the increase 
in overaged fleet of the Corporation i.e. from 22.30% during 1989·90 to 
37.86% at present (July, 1993) the breakdown rate per thousand kms. have 
come down to 0.5S during 1992·93 as against 0.80 during 1990-91. 

IS. In this regard, Audit has pointed out that a test check of fleet 
registers for 9 days in operatioo in one depot (1st to 10th March, 1993 
excluding 8tb Marcb, 1993) revealed that only IS out of 214 cases were 
reported .. breakdowns to tbe corporate office. Thus records of DTC do 
oot reflect tbe Ktual position vis-a-vis breakdowns. In this regard ~e 
Mioistry have stated that as the Audit has not mentioned the particular 
Depot regarding tbe test check of fleet registers, no comments can be 
offered. 

16. The Comullttee are very much perturbed by the revelation of audit 
that only 15 out of 214 caleS (7%) of breakdowns were reported by a 
particular depot to the corporate omce. In the eirewnstanc:es, the Commit-
tee very much doubt the dalm made by DTC that the breakdown rate per 
thOUllDd km. hu been broupt down fro~ 0.80 durlna 1990--'1 to 0.55 
durtna 1993. 1'hlI also leads to an lDeIcapable conClusion thai mach more is 
desired to be achieved by the Corporation In streamllnlnl Its system of 
maintenance of records. The Committee are also surprised to learn that the 
Government have falled t. IurIlIah comments on the observations made by 
the Audit on the plea that the latter have not mentioned the name of the 
particular depot in wblc:h a telt check Wli conducted. T~ Committee are of 
the linn view, that bad the Ministry been really serious they could have 
easily lOt the lDtormatlon from the Aut'lt. They take'serlous note of the faet 
that the recommendations of the Committee have been taken in a very 
casual manner and stronlly deprecate such an attitude of apathy on the 
part of the Government and desire that In future, t'uIl Information 0Ulht to 
be furnished to the Committee. WhIle relteratlnl their earlier rec:ommenda~ 
tIons, the Committee desire that all errorts Ihould be made' by the 
Corporation to Improve their operational ellldeac:y aDd to evolve a 
foolproof system 10 that a true picture or the tunctlonlDl of It I various 
depots could be bad at a ... nce. 

D. Staff Strength 
Recommeru:lation S/; No. 10 
(Para Nos. 2.59 and 2.60) 

17. The CQmm.ittee had observed that although the Corporation was 
allocated manpower far beyond its requiremel'\ts, 'no study was conducted 
to usess the overall manpower requirements. They had desired that a 
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study be conducted, surplus manpower identified and effective measure 
taken to reduce the same ytithin realistic period. The Committee had 
also urged that conscientious effort should be made to proc&.dvcly 
deploy the surplus manpower, curtail payment of unjustified overtime 
and increase productivity of manpower. 

18. In their reply the Miaistry have stated that the position of 
manpower in various categories of the Corporation was reviewed and 
8709 persons were found in excess. Excess was found mostly in the 
category of conductors. In order to deal with the excess staff, the 
scheme of voluntary retirement has already been implemented in the 
Corporation and upto September, 1993 a total number of 3799 employ-
ees who applied for retirement voluntarily and found eligible have 
retired. 

19. Audit has observed that at the end 'of December, 1993 Corpora-
tion allowed Voluntary Retir~ment to 4351 employees. Based on 'staff 
norms of 9 men per bus, 2507 conductorS were excess at the -end of 
December, 1993. Inspite of this excess staff, overtime of Rs. 147.29 
lakhs (including RI. 82.71 laths for Gazetted Holidays) was paid to 
conductors from April to December, 199.3. In this regard the Ministry 
have stated that the Corporation pays overtime only in cases where 
change over qf conductor is not pouible, as generally happens on its 
Inter-state services. 

10. The Committee note that al at tbe tad at December, 1993 
4351 employees bad opted for yolUlltal')' retlremeat IIDder the Voluatal')' 
Retirement Scheme. StW the Corpondon bas aa nail 01 2507 eoadue-
ton and Insplte of this excas an overtime 01 RI. 14'7.2' IakIIs bas beeD 
paid to the conducton for the period Ap .... to Deceaaber, 1993. TIle 
Committee Itress that CGDldendou eftbr&s should be IIIIIcIe to prodac-
dvely deploy the lurplus IIIIInpower, eartaD p.y .... t of unJustifted over· 
time and Increase productivity of manpower. They desire to be apprised 
of the .ctlo.. taken In this ... ard at the earllelt. 

E. Discontinuation of Kilometer Sidreme 
(Recommendation 51. No. 11 cl 12 PlIragraph No. 3.26 to 3.32) 

21. The kilometer scheme was introduced in August, 1977 under 
which DTC kept the revenues but paid a fixed rate per kilometer to tbe 
priVAte operators. The conductors were also provided by DTC. After 
the DTC employees went on a strike from 17 Marc:h, 1988. this scheme 
was discontinued and pri'alte busel were allowed to run Cft their own u 
also to keep their eaminp. The Committee had DOlea with deep 
concern that even after the Itrike period wu over, the scheme of 
alIowin, the private bUI operators to keep their e.minp wu continued 
only OD the verbal orders of the Ministry. Formal communieation wu 
sent only in 1989. From March. 1988 to April, 1989, tbe discontinuation 
of the kilometer scheme fCl8lted in a loIS of RI. 23.32 crora. The 
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Committee had recommended that the case be referred to CBI and the 
responsibility fIXed on the officer concerned who allowed this system to 
continue only on verbal orders of the Ministry. 

22. In their reply, the Ministry have stated that the earn and keep 
scheme was started due to force of circumstances and to avoid inconveni-
ence to the commuters. There was clear understanding between the 
Ministry and DTC in all the developments during the strike period, and 
the earn and keep scheme was .allowed to continue on the basis of meeting 
held by the then Minister of Surface Transport and officers of Ministry and 
DTC. Thus there may be no need for CBI enquiry as desired by the 
Committee. The private bus operation has been totally discontinued since 
31 ~ay, 1993. 

p. The Committee lII'e not at aU satisfied with the reply of the 
GcJ"ermnent. They faU to uadenland how sucb an important poUc:y decision 
of coatinuinl with the earn and keep scheme was implemented merely 00 
the balls of uoderstandlnl between the Ministry and DTC and without any 
witteo orden. The Committee, thererore, strongly reiterate their recom-
D1endatloo that tbe case be referred to CBI and responsibDlty ftxed 00 the 
otrker concerned wbo allowed this system to continue only 00 the yerbal 
orden or _~, Ministry resultln& In huge loss to the Corporation. 

--."!I>~..... • 

F. Removal of 500 Conductors belong;ng to SC/ST by DTC 
(Recommendation 51. No. 16, Para Nos. 3.41 to 3.:'4) 

24. The Committee had strongly criticised the manner in which 503 
Conductors belonging to SCIST were dismissed. They were unable to 
comprehend as to why such an important decision was not referred to the 
Board, rather decision was allowed to be taken by the management itself. 
They had also urged the Administrative Ministry to fix responsibility about 
the lapse in not referring tliis important decision to the Board. The 
Committee bad recommended that irt future these 500 Conductors who 
were removed from service for no fault of their during the strike period 
may be recruited when any such recruitment lItkes place on priority basis. 

25. In their reply, the Ministry have stated that DTC used to recruit 
Retainer Crew Conductors to be given duty only when there was any 
vacancy in their regular hierarchy. In 1988 when the DTC employees went 
on strike the kilometre age Scheme collapsed naturally as its continuance 
depended upon provision of DTC Conductors. DTC was having excess 
Conductors after' ,the strike and hence the retainer crew conductors were to 
be done away with. The process completed on a last come first go basis. 
503 R.C. Conductors had thus to be dispensed with as they were no longer 
to be retained. 

16. The Committee regret to note that Government have not taken the 
recommendailon of the Committee In the rJabt spirit. They bad recom-
mended that the conductors wbo were remoyed from service for no fault or 



7 

their should be elven priority In recruitment wbeaever any lucb recruitment 
takes place In future. Instead of replylnl lpedftcaIly to this recommendation 
Government bave only liven JustllIcatlon for doInl away with these 
condudon .fter tbe strike. Wblle the Committee do not totally dI8apee 
witb the Government's contention In repnI to tbe circumstances of remoyal 
of tbese conducton, they would reiterate that at the time of any future 
recruitment, these persons belonlflll mainly to SCIST should be ,.vea 
priority. Tbe Committee also take a serloUi note 01 the fact tbat the reply 01 
the Government Is IUent on the question 01 not baYlq referred the matter 
to the Board first before taklq a decision to remove tbe conductors. 
Though the Committee bad uraed upon the AdmlnlstratiYe Ministry to fix 
responsIbility In thl' re&ard, but It appean no suc:bactJon bas beea takea. 
The Committee therefore stronlly deprecate the Ministry for Dot baYlq 
taken note of tbe recommendations 01 the Committee. They reiterate tbat 
the matter be Investla.ted and responslbWty lIxed immediately .... 
intimation to the Committee. 

G. Material MfUlagement 
(Recommendation SI. No. 17, Para NOI. 4.35 to 4.37) 

27. The Committee had been informed that the Corporation bad 
appointed Cheran Committee as far back as in May, 1982 to study tbe 
material management division. The report of tbe Commitee (Cheran 
Committee) listed out delays ranging from as varied a time span of 55 days 
to 398 days in processing of indents raised by material control section to 
the final placement of purchase orden. The' Committee were also informed 
that as on 31st March, 1989 as ~any as 953 claims amounting to about 
RI. 27.37 lakhs preferred by DTC to~ards short/rejected supplies were 
outstanding for recovery. They also found that the Corporation had a 
number of claims outstanding from its employees who have either retired 
or against whom claims were not pursued effectively. 

28. In tbeir reply, tbe Ministry bave stated that tbe recommendations of 
Cheran Committ~ which were to be impl~mented bave already been 
ilnplemented. For further revamping the material management and inven' 
tory control, a study has been assigned to I.C.W.A.I., New Delhi for 
suggesting ways and means required therefor. 

29. Audit has observed that the Cheran Committee had Jiven 117 
recommendations of which 7 have been implemented. Agreement for 
detailed study on 'Material Management' is yet to be en'r.rC'.<! into with 
ICWAI. Audit scrutiny found that Rs. 39.96 lakhs are recover~ble from 
ex-employees as rent, electricity and water as on 31st March, 1993. In 
respect of eXcCss p,'atuity paid to the retired employees it was stated by the 
management that the amount of Rs. 22.43 laths was not recoverable from 
them. No action was taken by the management to fix the respon1ibiliIJ Oil 
the persons responsible for overpayment. In. this regard the Ministry ha.e 
stated that claims worth Rs. 42.62 lacs .(nor RI. 39.96 lacs as mentioned ~.)' 
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Audit) are outstanding against ex-employees of DTC and their case is sub-
judice. The excess gratuity paid to its ex-employees is being recovered 
from the unpaid dues of such employees lying with DTC. In other cases 
this amount shall be adjusted against the pension to be paid to them. 

30. As pointed by Committee earlier the Material Management and 
'Inventory Control System' In DTC still leaves much to be desired. They, 
therefore, desire that the study Is this relard to be carried out by ICW AI 
should be completed early. The Committee are astonished to know that only 
7 out of the 117 recommendations or Cheran Committee have been 
Implemented so far. They desire that in weier to revamp the material 
manalement these recommendations sbould be considered for implementa-
tion by the Corporation seriously. In regard to non recovery of Rs. 22.43 
Iakhs paid In excess as gratuity, tbe Commltll'e recommend that responslbil. 
Ity be Uxed and Committee be apprised of the action taken alalnst the 
defaulting oMdals at tbe earliest. 

H. Stores & Purchase Department 
(Recommendation SI. No. 19, (Para Nos. 4.39 &: 4.40) 

31. While dealing with the disposal of material dedared as scrap the 
Committee had inter-alia observed that some of the items declared as scrap 
could be considered as potentially repairable. They had cited a particular 
case where out of the 10,000 tubes which were to be sold, 1700 were 
declared as potentially repairable. In this connection, the Committee had 
also pointed out that while the normal tenure of a person to be posted in 
Stores & Purchase Department was three years there had been cases where 
persons had been working in the Stores & Purchase Department for as 
long as 15 to 20 years. 

32. In their reply, the Government have stated that in the Store~ & 
Purchase Department, the staff were normally changed by DTC from one 
seat to another within a period of three years. Howt:v~r, in certain cases of 
officers the change was not possible because (If availability of limited 
number of officers as a specific knowJc~gl~ was required for posting in the 
Stores &. Purchase Department. 

33. The Committee are not convinced with the Justlfk:atlon given by 
Government for continued posting of omcers In certain cases In tbe Stores 
" Purcbase Department. They recommend that in order to avoid any 
chances of malpractices, no oftk:er should be allowed to continue In the 
Stores " Purchase Department beyond a period or three years. . 

/; Fitment of Milometers 
(R~commendat;on SI. No. 21, Para No. 5.16) 

34. The Committee were of the opiniop that there should be a definite 
time frame for replacement of milometers. The Chairman of the Corpora-
tion bad INured the Committee that it would be done within six months. 
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35. In their reply, the Ministry have stated that out of the effective fleet 
of 3691 buses, milometers have been fitted in 2443 buses. Necessary action 
for the remaining buses is being taken. According to audit, milometers 
were fitted in 65% buses as on 20.1.1994. However, mileage was not being 
recorded from milometers, but worked out from route length surveyed by 
the Corporation. In this regard the Ministry have informed that DTC 
compared Kilometerage calculated from milometers and ~ithout milome-
ters, and found that difference between the two was negligible. Meanwhile, 
DTC is taking action to instal milometers in the remaining 35% buses. 

36. The Committee are not happy with the .Iow pace of tlttlq of 
mllometen by the Corporation In Ita buses. It II .11 the more strallle that 
the mlleale •• not belnl recorded from mJlometen even where they have 
been fitted thus defeatlnl the very purpose for which they have been tltted. 
The Committee recommend that In future the mlleale should Invariably be 
recorded from mUometers In the case of buses where they have been fitted. 
They recommend also that the milometers In the remaining buses be titled 
at the earliest. 

J. Rehabilitation of D. T. C. 
(Recommendation st. No. 25 Para No. 6.38) 

37. The Committee had observed that while on the one hand DTC with 
its depleted strength of operations incurred continued losses on the rupees 
provided to it, the State Transport Authority had gone ahead with granting 
permit to 3,000 private operators in the capital. The Committee had 
expressed the feeling that this would in the near future definitely lead to 
an extremely chaotic situation in the transport system in Delhi. They had, 
therefore, recommended that some serious restructuring of DTC be done 
at the earliest either by way of subsidising the concessions given by the 
Corporation to different classes of society or enforcing capital restructur-
ing, inventory control, greater accountability by the Corporation's Manage-
rial Cadre and other related aspects. 

38. In their reply, the Government have stated that they are finalising a 
proposal on inter-connected package for rehabilitation of DTC. The 
package included proposals for grant of ~ubsidy to DTC in respect of 
various concessions offered by it to different sections of the society, capital 
restructuring by converting outstanding loans and accumulated interest in 
the equity capital and adopti<?n of efficiency norms recommended by the 
Committee, headed by Additional Secretary and Financial Advisor (Sur-
face Transport). 

39. The Committee are satisOed to note that at long last the Government 
seem to have realised the need to do some serious thinking about the 
rehabilitation of DTC. Had such realisation dawned upon them earlier, and 
sincere etTorts made to proyide an emdent, economical and properly 
coordinated system of public transport to the commutenj the Committee 
are sure that DTC would not have been in the precarious conditions that it 
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II today. ADd perbapl the Deed for IIltroducdOD of private openton would 
DOt bave .rllea. However, the Committee DOW npect the Govemmeat and 
DTC to 10 ....... with the nbabWtatloa ,ackalt with • leDle of ur,ency 
ad like a_ry IiePl to nvitallle the Corporlitloa. They would like to be 
.pprlsed of the aedoa takea III thll nprd. 



CHAPTER D 
RECOMMENDATIONS THAT HA VB BEEN ACCEPTED BY 

GOVERNMENT 
ReeommeDdatloDI (81. No.1, Ian No. 1.11 10 1.20) 

The Committee bave beeD informed that CODlequeDt UpoD the 
recommendations of a Workin. Group of PlanDiDl CommiuioD wbicb 
concluded that Delbi Tr .. lpon CorporatioD U ID extealion of Munici-
pal Corporation of Delhi bad Dot been fuDctioniq efficiently and 
adequately, resultina in leaka. of revenue aDd very bip operadoul 
cost, the Government of India took over the manaacment of the 
Undertaking by passin, the Delbi Road TrlUllpOl't Laws (Amendment) 
Act, 1971 and the DTC was thul let up in 1971. It also took oV1'r the 
wets and liabilities from the erstwhile Dolhi Transport Undertakiq 
(DTU) operated by the Municipal CorporttioD of Delhi till 2nd 
November, 1971. . 

The objectives of DTC were amona otber thinp to provide or 
secure or promote an efficient, economical, and properly coordinated 
system of road transport in the Union Territory of Delhi and any 
extended areas to act on bUline. principles, to achieve a hip level of 
operational efficiency and above all to attain financial lelf-sufficiency. 

During the course of its examination the Committee desired to know 
whether any of tbe above objectives wbich have been set fortb bad 
been achieved. The CMD, DTC bad replied that altbough 20 yean 
had passed since DTC took over from DTU, they have been tryinl to 
achieve the objectives given in each of the parameten like growth in 
fleet, growth in passenger productivity. When the Committee put forth 
a similar question to the Secretary, Ministry of Surface Transport the 
latter was however candid in admitting that the objectives as let fortb 
by Delhi Transport Corporation had not been fulfiUed because they 
were circumscribed by certain other conditions. 

Reply of the Governmeat 
Factual. However, a city transport undertaking like DTC is betet 

with demand/supply constraints as well as operating environment. Till 
recently, DTC was solely responsible for providing mass transportation 
systemO in Delhi. The experience of DTC sho...,. that the external 
factors have strong influence on its performance. Particularly, severe in 
this respect bave been the factors lik~ abnormal population growth, 
very high average load, poor road geometries, ~ radial character of 
the city. frequent occurance of political and otber agitations Delhi 
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being capital of the country. absence of Mass Rapid Transit System like 
the Metro Railways etc. u in other metros. 

One major impediment in DTC attaining its objectives has been its 
CODitudy bad financial position owing mainly to its fare structure which 
bai not kept pace with the n.: in cost of inputs. DTC has no equity base 
of its own and is financed wholly by means of interest bearing capital and 
ways and melDl loans, granted by the Government both for its capital 

_ requirements and to cover up its cash deficits. Further. DTC has to meet 
ita 1OCia1 obliptioDi by way of offerina concessions to various se(;.tions of 
the society and this' adds upto its lGuea. Despite the above mentioned 
coostraiDti. DTC hal improved its productivity over the years, as is 
broupt out in the Table given below: 
Growth III but .meet and Improvement In productivity of DTC (1971-72 
over 1992-93). 

r--
No. Particulars 1971-72 1992-1993 % increase 

in 92-93 
over 71·72 

1. No. of depots 06 036 SOO 
2. Total employees 12,196 39,567 224 
3. Total fleet as on last day 01,338 0,3,840 187 
4. Average nUlDber of buses on road 913 03,665", 297 
S. Trips operated daily 09,234 40,817 342 
6. No. of pusengers carried (lacl 8.26 37.49 354 

clay) .,. Kms. Operated daily (in lakhs) 1.64 07.77 374 
8. Passenger Kms. 51.21 506.16 888 
9. Daily traffic 01.87 051.09 2.632 

10. %age fleet utilisation 69.13 87.60 26.72 
U. Kms. per bus per day 177 212 19.77 
12. Bus kms. per employee per day 13.4 19.6 46.27 
13. Passenger per bus daily 893 1023 14.56 
14. Passenger Kms. per bus Kms. 030 O6S 116.67 
15. Passenger Kms. per employee per 450 1279 184.22 

day 
16. Passenger kms. per bus per day 5310 13811 160.09 

OVERALL PRODUcnVITY INDEX 
A study conducted by the Ccntrallnstitute of Road Transport, Pune has 

revealed that the overall productivity of DTC was the highest among the 
four major city transport undertakings. The rcsults of the study are 
reproduced below: 
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OVERALL PRODUC1'IV1TY INDEX: (1989-90) 
(Parameters used to produce 1 crore pusclller KIDS.) 

S. Name of the Carrying KIna. Emplo- Cost of Product· 
No. City capacl!y Opera· yees material ivity 

(No. of ted (in (Ra. in index 
seata & lakbs) lakhs) 

standees) 

1. DTC, Delbi 145.00 1.62 20.45 3.04 88.30 
2. PaUavan, 

Madras 159.93 1.75 20.25 3.57 81.14 
3. BEST. Bombay 229.93 1.83 33.96 4.31 60.19 
4. Calcutta. STC 271.83 1.94 46.65 4.71 51.02 

It may be pertinent to mention bere that fleet size of DTC is more than 
double the size of BEST and PaUavan Transport and three times that of 
Calcutta STC. The bulk of the city commuters; in other cities arc carried 
by the Suburban trains whereas majority of the city pusengers of Delhi 
depend on the bus transport only. 

DTC had aDo won the National Productivity Council Award f.r the t;est 
run city transport undertaking for the years 1987-88 and 1988-89. For the 
year 1989-90. the Corporation was awarded certificate of merit by the 
National Productivity council. 

In order to improve the 'health of DTC and to ensure ita long term 
viability the Government are in the process of finalising an inter-connected 
package for rehabilitation of DTC, bued upon tbe recommondation. of 
tbe Group of Ministers beaded by Union Minister of Finance appointed by 
the Government. 

COlllllleau of the Aadlt· 
From the table given below it would be seeo tbat the efficiency in 

operation was sbowing downward aend over the last three years: 

1990-91 1991-92 1992·93 

1 2 3 4 5 

1. Total fleet (last day of the year) 4392 4375 3840 
2. No. of buses on road daily 3722 3750 3665 
3. Trips Operated daily 38419 43492 40817 
4. No. of paseocers carried daily 43.84 42.70 37.49 

(Iakhs) 
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'1 2 3 4 S 
S. 1Cma. per bus per day 219 213 212 

6. 1Cma. per employee per day 19.8 19.6 ~19.6 

7. PlIIODaen per bus daily 1178 1139 1023 

It may also be noted that Kma. operated daily are not calculated on the 
buia of readinp on milometen but worked out from route length surveyed 
by the Corporation. ThUi the data on kilometerase do not· necessarily 
reflect the actual position. Details on calculation of productivity index were 
not provided to audit. 

hrtb .. aeply of the Goyernment 

It is the CODlCiOUI decision of the Govt. to lI'aduaily reduce the fleet of 
Me aDd keep it peaed at 3500. As such the figures' under various 
parameten Uke total fleet, number of bUieS on road daily, trips operated 
daily and number of puIOnJOn carried daily are bound to come down. 
However, there is no sipificant reduction in Km per bus per day and Km 
per employee per day. Further, the introduction of the scheme for 3000 
Red line buaa hu reduced the number of pauen.ers carried per bus by 
Me. ' 

AI reprds the calculation of kilometerage, it is clarified that the 
Corporation hu 10 far fitted milometen in 65% of its fleet and a survey 
wu also conducted for comparing the actual Kms. and the Kms. calculated 
by UIlq the milometer. Prom that survey, it has been noted that there is 
aealipble difference iD these calculations. The action reaardin, fitting of 
milometen in rest of the bUlel is under proceu. 

(Miniatry of Surface Transport O.M. No. RT-120191Z8193-TAO dated 
28.3.1994) 

RecOlllDleadation (81. No. " P.... No. 2.52) 

The Committee are also distressed to note the low capacity utilisation of 
buses. They are unhappy to find that no serious efforts had been made 
either by the CorpOration or the Ministry to improve vehicle utilisation. 
The Committee find in BEST that. the tum out of the fleet is 93% and no 
bus is kept out for more than 3 days. They were alao informed that BEST 
have nipt maintenance system. The Committee would stronaly urgc the 
Corporation to emulate the system of high capacity utilisation of buses 
fonowed by BEST and try to leam from the example set forth in 
improvia, the capacity utilisation. 
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Reply of &be GovenuneDt 
Capacity utilisation of a transport wtdertaking generally depends upon 

the age of fleet, availability of crew, system of transportation in theaty 
etc. If DTC is compared with BEST It PTC for fleet utilisation, 
considering these factors, the position emeracs as liven below indicates 
that performance of DTC is not 1ow:-

Year 

1989·90 
1990·91 
1991-92 
1992-93 

D.T.C. 

% age %aae 
fleet of over 
utili- aaed 

sation fleet 

89.04 22.80 
84.53 39.98 
85.71 33.85 
87.60 34.86 

BEST 

%aae %aac 
fleet of over 
utili- aged 

.. don fleet 

~.O 16.0 
82.0 02.0 
89.9 02.1 
NA NA 

(As on 31-07-93 DTC overaged fleet is 37.83%). 

P.T.C. 

% age %aac 
fleet of over 
utili! aged 

sation fleet 

88.9 04.7 
86.S OS ... 
85.2 13.0 
NA NA 

2. Absenteeism in DTC is higher as compared to BEST cl PTC (i.e. 
DTC 8 to 100/0, BEST It PTC 5 to 7%). DTC have been taking stepl to 
treat absenteeism as Leave Without Pay, disciplinary ac~on including 
dismissaVremoval from service, etc. have however been take~ by DTC. 

3. NO'other city has so many modes of -transport vying with each other 
for road space. However, other metros are auiated by the Sub-urban Rail 
Transport System. F\lrther, the following ste.,. have been taken by DTC 
for improvement in fleet utilisation:-

1. Regional system has been dis-continued to streamline the control and 
supervision or depots at H. Ora. le"Ve1 which 'hu raulted in 
curtailment of ita administrative cost considerably and the services of 
staff are utilised at unit and other appropriate levels; 

2. Senior officers have been deputed for direct supervision of the depot 
and incognito checkins of buses on line. and . 

3. Senior officers of the technical wins have alia been directed to have 
surprise checks in night maintenance system of tbe buses. 

Commell" of the Audit 
Average age of the DTC, BEST and PTC in 1992-93 wu 5.7, 7.8 and 

5.6 years and the fleet utilisation was 87.6, 92.1 and 85.1 percent 
lespectivcly. During the year 1992-93, 3178 DTC buses were held up for 
more than 7 days on account of dela,. in replin. 
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Buse~ held up for no staff has increased from 1488 in 1990-91 to 1592 in 
1991-92 and 1681 in 1992-93. However, review of records from April, 1993 
to December, 1993 showed that action was taken against 1390 erring 
employees and penalties imposed on 951 of them. 

Further Reply of the Government 
It is pointed out tbat the efficiency of a RTe depends upon the 

percentage of the overaged fleet plied by it, which is higher in the case of 
DTC. This is also brought out by the table given in the Govt's reply. 

It is added that buses are held up for more than 7 days because that. is 
the time required for normal maintenance i.e. 8000 kms. docking, 24000 
krn. docking, Motor Vehicle Inspection and repairs of vehicle il'l:cluding 
accidents etc. Further, 10% buses are normally held up for preventive 
maintenance. 
(Ministry of Surface Transport O.M. No. RT-12019/28/93-TAG dated 

28.3.1~) 

Recommendation (SI. No.9, Para Nos. 2.56 to 2.S8) 
1 

The Committee were informed that in August, 1975 the Union Territory 
of Delhi had a share of 214 inter-state route permits. Audit stated that by 
taking over the inter-state operations not only better services would be 
provided to the passengers but the profits from the inter-state operation 
would partly offset, the losses in the operation within the city, however, as 
on 31.3.1991 only 118 routes were being operated by DTC 00. inter-state 
services. They were further informed that since the main objective of DTC 
was to operate its services in Delhi it did not pursue in taking over more 
inter-state operations. The profit earned from inter-state oper~tions as 
against the operations within the Union Territory was Rs. 4.72 per 
kilometre in 1989-90 as against Rs. 3.78 in city operations. In 1990-91 the 
earning was Rs. 5.25 on inter-state as against Rs. 3.97 in the city per 
kilometre. The Committee were also informed that of the total share of 
DTC on the inter-state routes is 1,97,578.5 kilometers but the Corporation 
is operating on 1,38,418 kilometers. DTC is unable to operate on 58.860.5 
kilometers. 

It was stated by CMD, DTC that in 1992 out of 535 buses purchased, 93 
have been on inter-state routes. In 1991 out of 103 buses purchased one 
bus was put on inter-state route. At present, DTC has 470 buses on inter-
state routes. 

The Committee are distressed to note that DTC could not operate all 
the alloted 214 inter-state routes. Out of 214 route permits only 118 inter-
state routes are being undertaken. Although the intcr-state routes are 
profitable DTC is unable to provide more buses on them. DTC is also 
unable to operate in 58,860.5 kms. for its alloted share in inter-state 
routes. Even the administrative Ministry is not taking due care in providing 
adequate number of buses. During the !ast two years 1991 and 1992 only 
94 buses have been added to the inter-state service. The . 
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Committee are unhappy to find that no serious efforts had been made 
either by the Corporation or the Ministry to provide adequate number of 
buses in inter-state routes. They recommend that, keeping in view the 
greater margin of profitability, DTC should give equal importance towards 
inter-state services by providing adequate number of buses in order to 
operate in all the alloted routes to them which in result would off set its 
total losses. 

Reply of the Governmeut 
DTC bas been unable to operate its services on all inter-state routes 

mainly due to non-availability of buses. However, DTC's main objective is 
to cater to the needs of the commuters of Union T:rritory of Delhi. The 
fleet of DTC remained almost static during the last five years. However, 
after the induction of Redline buses, DTC has increased its operation on 
inter-state routes and the number of buses which was 415 during July, 1992 
on inter-state has increased to 623 buses during the month of July, 1993. 
This operation has increased on the routes which are beneficial keeping in 
view the tax liability in different States. The daily earning on inter-state 
routes has increased upto Rs. 24 lakhs during Aug., 1993 which was never 
before in DTC. Further, increase in inter-state operation depends on 
addition of buses in the fleet and availability of remunerative mileage in 
other States. 

Comments of the Audit 
Out of 610 available buses, 541 buses wele operating on Inter-State 

routes in December, 1993. DTC was unable to operate 57000 kms. from its 
allotted shares on inter-state routes in six states (12/93). 

Average fleet, eaming per bus per day and consequently total earning 
on inter-state routes has increased by 117.9% from 1990-91 to Dec. 1993. 

Further Reply of the Government 
The number of buses plying on inter-state routes in December, 1993 was 

543 and not 541 as mentioned by Audit. The reasons for not operating 
DTC's entire allotted share on inter-state routes have already been 
explained in the reply of the Government. 
(Ministry of Surface Transport O.M. No. RT-12019128193-TAG dated 

28.3.1994) 

Recommendation (SI. No. 10, Para Nos. 2.S9 to 2.60) 
The Committee find that during 1990-91 against the prescribed number 

of staff per bus in different categories are Drivers: prescribed 2.50, actual 
2.42, Conductors: prescribed 2.50, actual 3.02, Supervisory: prescribed 
0.50, actual 0.48, DTC stated that as on 30.4.1992 there are 335 employees 
excess of the norms in the Corporation. The Corporation fulfilled the 
excess staff by carrying out the Government directives in 1989 to take back 
in service all the employees dismissed during the illegal strike of March,. 
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1988. In reply to a question what action has been taken by the 
Management~~kecp operational staff to norms so that cost of operation is 
minimiscd,~\h\ 'Corporation stated that to minimise the cost of operation, 
DTC is trffitg to c?ntain tbe staff cost ~~ ban~ing the rec~~itment in whole 
of the "Corpn. Dunng 1990-91 the administrative staff position was 1.28 per 
bu,-u against tbe prescribed number per bus 1.SO being tbe overtime paid 

(Ib: 7.28 lakbs. DTC also stated,. it is a fact tbat DTC is running short by 
0.22 administrative staff per bus for which it has become essential to get 
the overtime. They say in case tbe Corporation recruits the administrative 
staff 'i& ~~e tune of 0.22 the monthly expenditure will go much higher than 
tbe overtime, paid at present. The staff norm for Pallavan is 7.S per bus, 
Conductors and'.D.rivers per bus are 2.S each wbich comes to 5 per bus. In 
case of BEST for the drivers tbe target fixed is 2.45 where as the actual is 
2.50. In case of drivers it· is 3 and the actual is 3.14. For the adminsitrative 
staff prescribed is 1.13, actual 1.48. The representative of BEST justifiep 
the excess staff as they have one-third of the total fleet as double-deckers. 
Moreover their first bus starts at '0 clock in the morning and the last 
service is early in the morning at 2.30 A.M. 

The Committee observe that although the Corporation was allocated 
manpqwer far beyond its requirements, no study was conducted to assess 
the overall,fPanpower requirements. They are unhappy to note that there 
bas been bigh:incidence of overtime allowance in administrative staff which 
amounted to RS"i7.28 lak,h in 1990-91. The Committee are ptu'tbed about 
the casual manner in wbicb "Q:rC and tbe Minsitry have been dealing with 
the vital aspect of gtanpower management. The Committee desire that a 
study be conducted, surplus manpower identified and effective measures 
taken to reduce tbe same within realistic period. The Committee would 
urge that a conscientious effort should be made to productively deploy the 

. surplus manpower, curtail' payment of unjustified overtime and increase 
productivity of manpower. 

Reply of Ibe Government 

The position of manpower in various categories of the Corporation was 
reviewed and based on nine men per bus 8709 persons were found in 
excess. Excess was found mostly in the category of Conductors. The 
Conductors category became surplus due to the dis-continuance of 
Kilometerage scheme of private b-,s operation since 1988 when the DTC 
employees went on strike, as its continuance depended upon providing 
Conductors by DTC. 

In order to deal with the excess staff. the scheme of Voluntary 
Retirement has already been implemented in the Corporation and upto 
September, 1993 a total number of 3799 employees those who applied for 
retirement voluntarily and found eligible, hII'Ve been· retired giving them 
the benefits as per the scheme. The scheme is still in operation. The 
category in' whicb the staff is excess is of Conductors. 
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As far as payment of overtime to Administrative staff is concerned, it 
was because of shortage of staff in the ministerial category by 0.22 men per 
bus. It is, however, clarified that ill case DTC appoints this number of staff 
then the wage bill will be much higher than the payment of overtime. The 
Corporation is monitoring the payment of overtime. It is being paid in case 
of work of urgent/time bound nature and for specific knowledge required 
to perform the work. 

Comments or the Audit 
At the end of December, 1993 Corporation allowed Voluntary Retire-

ment to 4351 employees Proposal regarding reduction in staffing norms 
from 9 men per bus to 8 men per bus WlUl stated to be under 
consideration. Based on staff norms of 9 men per bus 2507 conductors 
were excess at the end of December, 1993. Inspite of this excess staff 
overtime of Rs. 64.58 lakhs & Rs. 82.71 lakhs for Gazetted Holiday was 
paid to conductors from April to December, 1993. 

Further reply of the Government 
As regards l'caj; •• ent of overtime to Conductors, it is clarified that the 

Corporation pays overtime only in cases where change-over of conductor is 
not possible, as generally happens on its Inter-state services. 
(Wo Surface Transport O.M. No. RT-12019/28/93-TAG dated 

28.3.1994) 
Comments or the Committee 

(PI. see paragraph No. 20 of Chapter I of the Report). 
RecommendatioD (51. No. 14, Pan No. 3.35) 

A shocking admission made before the Committee is that the Corpora-
tion has in all these years been furnishing a false affidavit to the State 
Transport Authority that the private bus operators are plying on kilometer-
age scheme. The Committee, would therefore, recommend that responsi· 
bility in this regard be fixed at the earliest. They further recommend that 
this kind of affidavit should be done away immediately and action taken in 
this regard be informed to them. 

Reply of the Government 
As already communicated to the Committee, DTC used to submit an 

application and not an affidavit to the State Transport Authority for 
getting permits for private buses as these private operators were under the 
control of DTC. The operation of private buses under 'earning and keep 
arrangement' or 'Kilometerage Scheme' was under the control of DTC. 

This system has been discontinued with effect from 31st May, 1993 an~ 
the private operators are now plying on 'Suvidha Sewa Scheme' of State 
Transport Authority. 
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COIIUDea" or the Audit 
Corporation was making applications to State Transport Authority for 

issue of Stage Carriage Permits stating that the buses were under DTC on 
Km. Scheme where as these were operating under earn & Keep arrange-
ment from 17.3.1988 to 31.5.1993. 

Management stated (Feb. 1994) that it is not justified to fix· up the 
responsibility because Government had taken a decision not to revert to 
the K.M. scheme and continue with the present arrangement. 

Further Reply of the GoYernment 
The position has already been stated in the reply of the Govt. and it has 

no further comments to offer. 
(Mlo Surface Transport O.M. No. RT·12019128193·TAG dated 

28.3.1994) 
(Recommeadatlon, SI. No. 15, Para No. 3.36) 

The Committee strongly urge that the Government should look into the, 
reasons for the mounting loss of the Corporation and also' the exist1na 
system of transport· and if it finds that the most viable of the system is the 
kilometerage system in which the private bus operators continue to pay a 
fixed rate per kilometer to the Corporation then the Ministry should 
decide to revert back to this scheme as eArly as possible. 

Reply or the Government 
The reasons for mounting losses' & steps taken by the Corporation are 

indicated below:-
ReuoDi for mounUna Iosses:-

Uneconomic fare structure, overaged fleet requiring higher maintenance 
cost, pass concessions given to the various segments of society. Heavy 
burden of interest on loan given by the Government and rising cost of 
labour and material in·put, etc. 

However the following steps arc proposed to be taken to reduce its 
losses:-

1. Reduction in staffing norms to 8 men t>Cr bus from present 9 men per 
bus. 

2. Rationalisation of OTC fleet to 3500 buses. 
3. Withdrawal of OTC buses from loss making routes. 
4. Copversion of outstanding loans into equity capital. 
S. Commercial development of DTC lands. 
6. Reimbursement by Govt. of the losses on account of concessional 

passes. 
7 .. Periodical fare revision in accordance with increase in input costs. 
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Meanwhile. it has been decided not to revert to the KM Scheme as it L 
violative of the provisions of the M.V. Act, 1988. Further, the buses plying 
under the 'Earn and Keep' scheme have now (w.e.f. 1.6 .. 93) started plying 
under permits issued by STA. Delhi under its 'Suvidha Scheme'. 
(Mlo Surface Transport O.M. No. RT-12019128/93-TAG dated 

28.3.1994) 
RecommeDdatioD (SI. No. 18, Pan No. 4.38) 

The Committee find that a new medical scheme started in May. 1984. on 
a trail basis initially for a period of six months continued to operate in the 
Corporation without two crucial conditions that were initially to be 
included as per direction of the Board namely cellini on the monthly 
expenditure which an employee could incur and seconcUy reference to the 
medical officer of th~ Corporation for his scrutiny of all the bills, beyond 
the· ceiling. As a result of non-adkerence of the, two conditions. the 
Committee were informed that medical " expenditure' which was Rs. 73.24 
lakhs during the year 1984-85 jumped ~ Rs. 91S.92lakhs in 1985-86 i.e. an 
increase of 1150.57 percent over the previous year even thoup the 
Corporations total number of employees increued by only 5.70 percent. 
The Committee were also informed that at present the scheme has been 
discontinued and responsibility on the Officers fixed. 

Reply of tbe Govel'lUDeJlt 
The Medical Scheme was discontinued by DTC and responsibility was 

fixed on the following three senior Officel1 of ~e Corporation v\i 
Shri T.D. Gupta, Ex-Add!. General Manager, Shri S.A. Baree, Ex-Chief 
Accounts Officer and Shri Same Chand, Ex-Senior Administrative Officer. 

COllUDeD" of the Audit 
The Medical scheme has been discontinued. ReCorda relatioa to action 

taken against the officers held responsible for the Scheme was not made 
available. 

Further Reply of the Go\WllllleDt 
No comments on the observation of the Audit can be offered It this 

stage. However, DTC is beiDa directed to make available in future aU the 
documents to Audit, as aDd when demanded. 
(Mlo Surface Transport O.M. No. RT-I2019128193-TAG dated 

28.3.1994) 

RecommeDdation (SL No. %2, Para No. 5.17 to ~t~~} 
The Committee were informed that Delhi is the only Metropolitan city 

in the country where the hishest number of road accidents deaths were 
reported in 1990 (1570)· followed by Bangalore 562 aDd Madras SCYI. to 
case of Pallavan the accident rate is three per -one lakh kilometres. It w. 
also reported that the average speed of nc is 18 Kms. beiDa the 
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maximum speed 50 Kms. Regarding accident per one lakh kilometeFs, the 
repres!,ntative of BEST stated for 1989·90 it is 0.18, for 1990-91 it is 0.17 
and for 1991·92 it is 1.14. For DTC accident per one lakh kms. is 0.89. 

It is also informed that the number of total accidents and ntamber of 
persons killed in city during last three years are for 1989-90, 159 for 
1990·91, 168 and 1991-92, 213. The Committee are distressed to note that 
the number of total accidents have been increased in the city. Rash and 
negligent driving and error of judgement of the drivers were tho major 
factor for increasing number of accidents. A. large number of drivers 
caused accident every year. The Committee are unhappy to find that the 
termination in 1990·91 is low as compared to other years as some private 
operators filed' writ in Delhi Higb Court and the Court had directed the 
Government to reconsider the matter. The Cr-:),mittee urge that stern and 
serious action should be taken against the drivers causing fatal accidents. 
Guilty drivers sbould immediately be su~pcnded and enquiry conducted 
against them. Speed of DTC buses as weI! as private buses is t9 be limited. 
So also traffic rules are to be followed strictly. 

The C()mmittee note that there has been a steady increase iff the 
percentage of drivers involved in accidents during 4 years starting from 
1985 to 1989 except for the year 1987·88 where there was a marginal 
decrease. DTC have stated that the reason for increase in accidents due to 
increase in induction of new drivers; when there was heavier induction. the 
large number of these drivers were found to be involved in ~~idents. The 
audit has pointed out that, the drivers in private operated buses were not 
under the control of the Corporation. No action, had therefore been taken 
in this regard by the Corporation, the Corporation however, had not 
stipulated in the agreement any periodical medical examination of such 
drivers to ensure their suitability. The Committee found that large number 
of drivers involved in accidents nevertheless discloses weaknesses in the 
licensing procedures. recruitment test and in service training for drivers. 
The driving standard of the DTC cannot be said tt) ~'e satisfactory. This 
raises the basic question of realiability of dTl"i:).6 tests and the need to 
upgrade and standardise the tests. 

The Committee recommend that there should be a petiodical medical 
check up of the Corporation drivers apout their visionlcolour blindness, 
physical fitness etc. as per the recognised standards. They also recommend 
that it should be mandatory to have periodical check ups of drivers about 
their driving efficiency and knowledge of TraffiC'Driving rules. 

Reply of the Government 
DTC has taken a number of steps such as fitment of speed governors 

(Le. 40 K.M. per hour in Delhi), engagement of behavioural scientists to 
expose accident prone driVers. perIodical services of yoga experts to the 
drivers by rotation in the training School of the Corporation etc. This has 
helped in bringing down the accident rate from 1.49 pet lac k.m. during 
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1988-89 to 0.85 per lac k.m. during 1992-93. DTC's accident rate is much 
lower than that of other major SRTCs like BEST and PTC as is broughout 
by the following table:-

Accident nte per lalda kills. 

Year DTC BEST PTC 
DELHI BOMBAY MADRAS 

1 2 3 4 

1988-89 1.49 6.36 3.25 
1989-90 1.21 1.85 3.20 

1 2 3 4 

1990-91 1.03 2.14 3.25 
1991-92 0.95 N.A. N.A. 

As far as the medical check-up is concerned, DTC bas undertaken 
during the last year 1992-93, medical check-up of aU the drivers of the 
Corporation. Similarly, when the driver reaches the age of SS yean, he has 
to go for medical check-up before allowing him the duty in the Corpora-
tion. 

Regarding action against the drivers causing fatal accidents, DTC has a 
system to deal light with the accidents and a road-safety cell is already 
working in the Corporation. The Concerned OfficeJiofflCial has to rush to 
the accident spot to investigate the cause for accidents and provide the 
medical assistance for the injured person(s). After the preliminary investi-
gations, action is taken against the driver if at fault, as per the rules of tbe 
Corporation. The various penalties imposed based on the investigation 
report include terminatiorVdismissal from service, stoppaae of increment, 
warning, recovery of damages etc. . 

Meanwhile, the Government have issued instructions to the Government 
of National Capital Territory of Delhi to take stringent action against 
drivers driving rashly and negligently and violating the traffic rules! 
regulations. 
(Ministry of Surface Transport O.M.No. RT-1201~&93-TAG dated, 

28.3.1994) 

Recommendation (51. No •• 23, Par. Not:' 6.29 to 6.36) 
The Committee have been informed that an amount of Rs.85.268.08 lakhs 

had been released by the Government of India as capital loan and ways 
and means to the Corporation till 31-3-1991. ~ this an amount of 
Rs.S7,262.98 lakhs remains outstanding with the Corporation as on 
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31-3-1991. The Committee were also informed that the Corporation had 
neither repaid the principal nor the interest due since its formation in 1971. 

The Committee wished to know the cost-wise analysis undertaken by the 
Corporation to find out the reasons for continued losses. They were 
informed that the reasons for the losses were un-economic fare structure. 
rising cost of labour and material input, concessions given to the students 
and weaker sections of the society through issue of passes and heavy 
interest burden on the loans advanced etc. 

As per information given to the Committee the interest burden of the 
Corporation alone constituted about 44% of the net loss of DTC in the 
year 1990-91 which has increased to more than 50% in the year 1991-92. 
With regard to the concessions given to the Students and weaker sections 
of the society were estimated as Rs.22 crOfe::. per annum. 

The Committee desired to know the total progressive losses of the 
Corporation as on August, 1992. They were informed that the accumulated 
loss was Rs.84,932.94 lakhs. ' a 

The Committee had also pointed out during its examination that the 
Corporation is incurring losses whereas private operators are running on 
profits. They were informed by the Corporation the reasons for the profit 
earned by the private buses was that they did not have heavy overheads 
and administrative cost to incur nor did they follow any of the labour laws! 
Acts or rules as applicable to DTC. The private operators do not have 
garaging facility and also they do not have any workshop.-,Jhey always 
perfer to ply on economic routes. In this connection the Committee 
enquired from the Corporation whether they were charging any money 
from the private operators for using the bus terminals in order to off-set 
the losses. In reply the Corporation had stated that they are charging 
Rs.25<Y- per bus per month from lst March. 199'1. 

When asked by the Committee whether after the recent hike in fare 
structure which was almost 100% increase, the COTP'J:ation would be able 
to bring down its losses, the Committ~e we'" irformed tbat witb the recent 
increase in fare structur-; there would be a reduction of 30 crores in their 
losses. Moreover, if tbe .mount of concessions i.e. 22 crores is subsidised 
by the Government the losses of the Corporation would definitely come 
down to 8 crores. The Committee were informed that the Government was 
probably inclined towards this matter. 

Tbe mounting losses of DTC since its inception is a matter of deep 
mDcero to the Committee. While the Committee h'lve noted tbat over the 
years tbe amount of loan released by the Government of India has been 
iDcreasing steadily there has also been a corresponding accumulation of 
losses being incurred by the Corporation. In fact as on August. 1992 the 
accumulated loss of DTC stood at alarming amount of RI. 849.32 crores 
and the act loss was as high as 203.81 crores. The Committee are also 
appalled to note tbat since inception neither the Corporation repaid the 



25 

principal nor interest due to the Government. Rather it has been extending \ 
its begging bowl every year to the Government of India for financing its 
working. Again it is significant that despite the Government's pumping 
subsidy into the Corporation every year the progressive loans of the 
Corporation has continued to increase leaps and bounds. 

The Committee are not satisfied with the reply given by the Corporation 
that the reason for such losses is due to the unrealistic fare structure, 
accumulated losses, repayment of interest etc. The Committee have else-
where commented that the Corporation is trying to find shelter in crying 
over what it terms as unrealistic fare structure to be the sole reason for its 
mounting losses. As the Committee has commented elsewhere the Corpo-
ration needs to do some serious revamping \Jl its material, management 
inventory control, man management di"'~3ions and strengthen the same so 
that its high expenses and administrative costs can be drastically curtailed 
which, will, inturn have a cascading effect over the losses being incurred by 
the Corporation. 

Reply of the Government 

The Government set up a Committee under AS & FA (Surface 
Trunsport) for suggesting measures for capital restructuring of OTC. The 
Committee have recommended some efficiency norms which have been 
accepted by the Government. These are:-

1. Staffing norm of 8 men per bus. 

2. 90% fleet utilisation by end of VIII Plan 

3. Vehicle utilisation to be improved to 220 kms. per bus daily. 

4. Improvement in diesel consumption from 3.80 kmpl. to 3.85 kmpl by 
the end of VIII Plan. 

5. Improvement in tyre life from 112805 to 127000 by end of VIII Plan. 

6. Cost per KM on stores and spares be pegged at 56 paise. 

7. Reduction in inventory holding levels have also been suggested. 
83.50 Meanwhile, DTC has assigned a study to ICWAI to suggest 
measures for revamping material management and inventory control. 

OTC have also introduced VRS on the standard terms of OPE to 
rationalise its staff structure by reducing the surplus staff. By 30·9·1993, 
3799 employees of DTC have availed of Voluntary Retirement bringing 
down the staff ratio to 9.43 men per bus. 

In addition to above, the Govt. is finalising an inter-connected paCkage' 
for rehabilitation of OTC in order to make the corporation self-sufficient 
and ensure its long term viability. 
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CommeutJ or the Audit 
Refer further observation to recommendation Nos.1,3 and 17. 

Further reply of tbe Government 
The (-osition has already been clarified in the Government's com-

ments given under the Audit's observation made against the respec-
tive recommendations mentioned above by the Audit. 
(Ministry of Surface Transport O.M. No. RT-12019128193-TAG dated 

28th MUch, 1994) 

Recommendation (SI. No.17. Para No 8.11 to 8.28) 
In order to get a comparative picture of transport in metropolitan 

cities, the Committee had decided to take UP an analysis of two 
other major transport Corporations like PaJb 1;.11 Transport Corpora-
tion, Madras and Bombay Electric Supply '1 ransPort' Bombay. The 
Committee we.rc informed by the representativcs of the two Corpou.. 
tions on various aspects relating to transport vis-a-vis- the perform-
ance of DTC. While the Committee has restricted its analysis more 
towards arriving at a comparative picture of the working of these 
transport organisations they have also tried to arrive at concrete con-
clusions bases on evidence given by the representatives of the Cor-
poration, 

During the course of their evidence on the basis &f informa-
tion given on the various parameters of stu'dy undertaken by the 
Committee, the Committee have come to this un-erring conclusion 
that the performance of both the organisatio~s in almost all the 
parameters which they have analysed is indeed extremely laudatory. 

They would like to enumerate some of. the fIlsjor areas in which 
the Committee have found that the Delhi Transport Corporation 
needs to learn from the two other major metropolitan Corporations. 

With regard to fleet utilisation the Committee \LJ(;re informed that 
in respect of BEST the turn out of fleet h as high as 93%. No 
bus is kept out for mele than thl~(, days. BEST has also night 
maintenance system so that aU buse!> are made available for the 
morning shift and wb'at ever defects arc there are rectified which 
'makes their turn-over average as high as about 97%. The Committee 
were also informed that BEST has a Research and Development 
Cell which carries surveys on a quarterly basis to analyses the per· 
ecntage of fleet utili$ation required and accordingly improvements are 
undertaken. 

With regard to the PTC the Committee were informed that their 
t)resent fleet utilisation was around 88.9%. They also replied that 
their' was just adequate to meet city operations. None of the two 
Corporations 'has private bus operators ply OD their road. As against 
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this, the fleet utilisation of DTC in August, 1982 was only 87.41%. Again 
the Committee has pointed out earlier that this low fleet utilisation was 
hardly adequate to meet the city operation requirements. 

Regarding percentage of breakdown also, the Committee note that in 
PTC, it is about 1% and BEST it is on an average of 0.99%. With regard 
to DTC the percentage of breakdown was as high as 3.76 in 1988. 
However, what has impressed the Committee most in respect of these 
other metropolitan operations has been the strong dedication to duty and 
committed officers which is r~ponsib)e largely for the average low losses 
as incurred by these Corporations. As per infomlation provided to tbe 
Committee the representative of BEST stated tbat they had increased their 
fares in 1987, 1989 and 1991. The percentage of fare increased was around 
30%. The minimum fare charged is Rs.]/- for an ordinary bus, for Rs.1.2S 
for limited bus upto 4 kms. and a maximum is Rs.S and Rs.6 upto 35 kms. 

Regarding the amount of loswprofit made the representative of BEST 
added that their working loss upto 1991-92 was around 21 crores. Till the 
month of July, tbey were almost break-even but with the increase in petrol 
prices their net ioss was now worked to around 17 crores. 

The representatives of PTC stated that they were and of the 
beneficiaries under the World Bank scheme and till 1991-92 tbey had got 
about 14.88 crores. With. regard to the Profil1oss incurred by the 
Corporation the Committee were informed that at present loss was around 
2 crores before depreciation. In fact during 1985-86 they did get some 
profit. Like DTe they also gave concessions to students, handicapped 
parsons, freedom fighters etc. 

Again with regard to the revenue earned per kin. the Committee 
informed that with regard to PTC tbe cost per km, was Rs.8.53 and 
revenue earned was Rs.8 while BEST the cost per km. was Rs.14.89 and 
revenue earned was Rs.12.0S. The comperative study of the cost per kin, 
and the revenue earned for DTC shown Rs.9.75 and Rs.4.34 respectively. 

The various statistics as givenoabove only strengthen the Committee's 
'belief that there is a great deal of negligence in the working of the DTC. 
While similar transport Corporations in the other two metropolitan cities 
are able to function in a firm or effective manner given the same 
constraints with which DTC is faced with. This also give credence to the 
Committcc's belief that besides un-economic fare structure the Corporation 
needs to tighten its inventory control rather and there are mil,:., related 
area which the Corporation hl$ to strengthen to offset its mountin, losses. 
It would be in the interest of the Corporation if it under took a study of 
the working of the BEST and Pallavan in o~der to sec how these 
corporations have managed to run in an efficient manner in the cities 
transport operations. 
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Reply of the Government 
DTC is circumscribed by certain conditions like very high average load, 

poor road geometric, radial character of the city, absence of Mass Transit 
System, higher overaged fleet, abnormal population growth and frequent 
occurance of political and other agitations being capital of the country 
which is not in case of BEST and PTC. Inspite of this, the Corporation has 
been striving to improve its productivity and the performance of the 
Corporation was judged as best run city transport undertaking by National 
Productivity Council and Award was given to DTC for (be same 
consecutively for two years i.t. 1987-88 and 1988-89. The Corporation was 
also awarded certificate of merit by the National Productivity Council for 
the year 1989-90. 

In order to make the Corporation viable, the Government is finalising 
an inter-connected package for rehabilitation of DTC. The package would 
be implemented after the approval of the Cabinet. Meanwhile, for 
revamping the material management and inventory. contrQI, Ii study hils 
been assigned to tbe lew AI, New Delhi for suggesting ways and means 
for ov~all improvement in Stores and Purchase Department. DTC expects 
the study would be completed in two month's time. 

Comments of the Audit 
Refer further observation to recommendations Nos. 3, 17 & 25. 

Further. reply of Government 
..... , 

The Position bas already been clarified in Government's comments given 
under Audit's observations made against the respective recommendations 
mentioned above by the Audit. 

(Ministry of Surface Transport's O.M. No. RT-1201~1W3-TAG 
dated 28th March, 1994). 



CHAPTER 10 

RECOMMENDATIONS WHICH mE COMMI1TEE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLIES 

Recommendation (SI. No. 13, Para No. 3.33 and 3.34) 
The Committee are not satisfied with the reply given by the Ministry and 

the State Transport Authority that it was necessary to introduce private 
bus operat9rs in Delhi owing to the fact that the Corporation's fleet 
strength was unable to cope with the demands of the commuters. While it 
is an inescapable fact that the Corporation's bus was indeed woefully 
ina8equate however the fault lies not wifh the Corporation so much as the 
Administrative Ministry which did not allow the Corporatio~ to increase its 
fleet streilgth upto the desired requirements. The Committee would solely 
blame and bold the Administrative Ministry responsible for letting things 
come to such a sorry state of affairs in which there was no other 
alternative but to go in for private bus operations. The Administrative 
Ministry which is to ex~rcise control and authority over the CorporatioD 
has by its total lack of proper policy and planning only created mismanage-
ment over these years. By enforcing proper control it could have definitely 
ensured that there would have been no need for these private operators. 

The Committee have come to this inescapable cOnclusion that the 
introducing of these 3,000 private buses in D~lhi is definitely SOine to bring 
about a chaotic transport situation. Indeed the Secretary and the Ministry 
had also very clearly indicated during evidence .til. the responsibility of 
operation of these private buses rests only with the State Transport 
Authority and the Chief Secretary has also clarified· during. evidence that 
they would be a statutory authority which" would exercise administrative 
control over the private bus operators. The COminittee are" not convinced 
as to how it would be possible for the State Transport Authority to 
exercise full and adequate control over private bus operators. 

Reply of tbe Government 
It may be stated that the scbeme provides that the buses shall be driven 

by drivers having a Heavy Motor Vehicles (HMV) drivin," tt\'.eJlc·~"s and 
Public Service Vehicle Bitch (PSV) but the regulation has to 0(,; \i,"~ne by 
the law enforcing" agencies on the roads. Delhi Traffic Police is charged 
with the responsibility of regulation of traffic. It is also entrusted with the 
responsibility of checking unauthorised persons driving the vehicle 
(Section 180), driving the vehicle in contravention of Section :M 
(Section 181), driving at excessive speed (Section 183) and dangerous 
driving (SeCtioR 184) of the Motor Vebides Act. 

29 
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Government has been regularly reviewing the operation of red line buses 
and -instructions have been issued to the State Transport Authority and 
Delhi Police to take stringent action against aU cases of route violations, 
violations to permit conditions and traffic rules. It has been directed that 
the licence of the drivers involved in fatel accident should immediately be 
cancelled and the progress of enforcement is being reviewed by Govern-
ment on weekly basis. 

(Ministry of Surface Transport O.M. No. RT-1201~893-TAG 
dated 28.3.1994) 

Reeommeadatlon (81. No. 24, Para No. 6.37) 
The Committee are also distressed to note that Delhi Administration has 

allowed private _ bus operators to continue to fUn without making it 
compulsory for them to observe the minimum labour law as are applicable 
to Transport Authorities. If as the Corporation states dhey have no control 
over the private operators then tbe chaotic conditions prevalent because of 
the running of these private operators in the Union TerritoI")' of Delhi will 
definitely have to be controlled at least by State Transport Authorities. 
They would, therefore, strongly urge the State Transport Authorities to 
treat the private bus operators equally witb the DTC in regard to 
enforcement of labour laws, fix duty hours, rash and negligent driving for 
which private operators are more prone to. Given the fact that 3'000 
private operators have been given licence to operate at the route of the 
Union Territory of Delhi it becomes more imperative that the State 
Transport Authorities impose immediate and effective control over these 
private operators. 

Reply of the Goveramen.t 
The private bus transport workers are already covered under the Labour 

Laws so far as their working conditoDS are concerned. Further the hours of 
duty for the Drivers are prescribed in the Motor Vehicles Act and they are 
bound to follow these rules. The Rules of the Road Regulations prescribed 
under the Central Motor Vehicles !lutes. 1989 are applicable to the private 
buses and their enforcement is the responsibility of the Police. The 
Enforcement staff of the· Transport Department are also responsible to 
enforce the conditions of Permit. 

(Ministry of Surface TranspJt O.M. No.RT-I201~&93-TAG 
dated 28th March, 1994.) 



CHAPTER IV 

RECOMMEND A nONS IN RESPEcr OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY TIJECOM·. 

MITTEE 
RecommeDdatloD (51. No.4, Para Nos. 1.25 to 1.27) 

The Committee have been informed that there was an AdviSOry Council 
of DTC constituted to advise the Corporatio .. on matters such as routes on 
which services are to be operated, frequencies of services, time table 
amenities to passengers. etc. Rules of the Advisory Council require that the 
Council should meet at least once in two months. However, the Commit· 
tee were informed that during the last four years ending 31~t March, 1989 
only 8 meetings were held. Moreover, there was no Advisory Council from 
January, 19G7 !() 23rd December, 1991. The Advisory Council has been 
reconstituted from 24-12·1991 and has had two sittings since then. During 
evidence the Committee had desired to know whether the earlier Council 
could continue to discharge its functions till a new Advisory Council was 
reconstituted and they were informed that this was not possiblg. The 
Committee were further informed that there was nothing on record 
regarding taking up the matter of reconstitution of the Council with the 
Government. 

One of, the functions of the Advisory Council is to advise the 
Corporation on such routes on which services are to be operated etc. On 
being asked whether the question of introduction of 3,000 private buses 
being put into operation by STA was ever put before the Advisory 
Council, the Committee were informed that this was not done. 

The Committee note that the Corporation has· a very Ylst number of 
representatives for different segments of society who constitute the 
members of its Advisory Council. However, they are distressed to find that 
the role of the Advisory Council has been negligible to say the leas,t. 
Although as per the DTC Act, the Advisory Council is required to discuss 
on important policy issues, they note with concern that the Advisory 
Council has not been meeting frequently, rather for a period of about 
nearly four years, there bas been no Advisory Council at all. This speaks 
again of a total lack of commitment and concern on the working of the 
Corporation both by the representatives of the Advisory Council as also by 
the Administrative Ministry. What has anguished the Committee further is 
that neither did the CMD take up the matter of reconstitution of the • 
Advisory Council with the Government nor did the Government think it 
necessary to do so. Had the Advisory Council met regularly most of the 

31 
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burning problems with which the Corporation is being faced with would 
either have been discussed and hopefully resolved or at least deliberations 
on such problems could have taken place. The Committee find that even 
important decision regarding introduction of 3,000 private buses by STA 
was neither put forward to the Advisory Council for their deliberations and 
consideration nor did the CMD or the Government think it important 

,enough to put this agenda before tbe Advisory Council. They would. 
therefore, strongly recommend the Ministry and the Corporation to ensure 
that the Advisory Council is reconstituted and its meetings are beld 
regularly as per requirement as it otherwise negates the very purpose for 
which the Advisory Council bas been set up. 

Re~ly of the Government 
The Central Government, Ministry of Surface Transport is the appoint-

ment authority of the Advisory Council and they issue notification in the 
official gazette after ascertaining the views ()f the DTC. Advisory Council 
was reconstituted on 24-12-1991. At the time of induction of 3,000 pr~vate 
buses by State Transport Authority J Advisory Council was not in exist-
ence. The Scheme of 3000 Stage Carriage permits to private operators was 
introduced mainly to cater to the increasing demands of Ddhi's Commu-
tes, when DTC's own fleet was not able to be augmented due to 
inadequate plan funds whicb bas not been enougb to replace its overaged 
buses fully. 

CommeDU of the Audit 
Advisory Council was reconstituted on 24-12-1991 while state Transport 

Authority started issuing permits to private operators from September. 
1992: Hence it does not seems correct that Advisory Council was not in 
existence at the time of introduction of 3000 private buses. 

Further Reply of Government 
The position stated by Audit is correct. However, f1lnctions of DTC 

Advisory Council relate to the Corporation only and the matter regarding 
induction of redline buses by the C.ovt. of National Capital Territory of 
Delhi does not come under the purview of the DTC Advisory Council. 
(Ministry of Surface Transport O.M. No. RT-1201~&93-TAG dated 

28·3·1994) 
Comments of the Committee 

(Please sec ParllJl'8Ph No.9 of tbe Chapter I of the Report) 
Recommendation (51. No~ 5, Para NOI. 2.43 to 1.SO) 

As on 31st March, 1992 DTC had a fleet of 4372 buses + 3 prime 
movers and was operating on 753 city and 121 inter-state routes carrying 
on an averace of 42.70 lakh passengers per day. 

The Committee was informed by DTC that the fleet position on road is 
DTC's own f1ect of 3750 buses and 609 private buses, when the Committee 
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wanted to know whether the fleet strength was commensurate with the 
increase in population the Secretary, Ministry of Surface Transport replies, 
"perhaps it was not kept in step with the increase in population". They 
were also informed that the productive life of DTC is 8 years and there are 
1481 buses who have completed their productive life. 

They were also informed that DTC buses are considered overaged when 
they complete 8 years of life and 5 lacs kms. operation. At this stage, if 
the Corporation decidos to continue operation of such buses for various 
reasons road worthiness certificate is obtained from the State Transport 
Authority. 

As per the Secretary, Ministry of Surface Transport under the targets 
fixed for Seventh Five Year Plan the total requirement of the DTC and 
private buses under DTC would be about 10,000 buses but the actual 
acquisition would be limited by the amount of money that will be given 
during the entire Seventh Plan. He also informed that the total fleet 
strength at the beginning of the Seventh Five Year Plan, that is at the end 
of 1984-85 was 4039 and at the end of Seventh Five Year Plan i.e. 1989-90 
was 4399. 

Regarding fixing of targets the CMD had stated that when the resource 
position becomes stringent, they would have to adjust their target 
according to the money available. 

As on 31st March, 1994, the Corporation had over 40% of its buses 
which were overaged. The % of fleet utilisation was 89.04%. 84.53% and 
87.41% during 1989-90, 1990-91 and 1991-92 respectively. As against this, 
the % of fleet "'utilisation of other two Transport Corporation viz. Pallavan 
& BEST was 88.9% and 86% respectively. Regarding improvement of 
fleet utilisation the Corporation had stated that 535 new buses had been 
added to replace the over-aged buses. 

The percentage of fleet utilisation of DTC during 1989-90 and 1990-91 
was 89.04 and 84.53 respectively and the average kilometers per bus per 
day was 233 and 219 respectively. As on August, 1992 the fleet utilisation 
of DTC was 87.41%. When asked what were the reasons for decreasing 
fleet utilisation and shortfall in average number of vehicles on road for the 
year 1990-91 DTC stated the reasons were, Mandai Commission and other 
political agitation, restrictions caused because of Gulf War, overage fleet. 
As on 31st March, 1991, 40% of the fleet was overaged. The represen-
tatives of Pallavan and BEST informed the Committee that at present their 
fleet utilisation is 88.9% and 86% respectively. The representatives of 
BEST also stated that, the turnout of the fleet is 93% and no bus is kept 
out for more than three days. They have got night maintenance system in 
their depots. They have 20 depots and their major day to day maintenance 
is carried out in the night shift when the buses come forst~bilisation. The 
result is that in the morning the buses are available. They are introducing a 
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cancept of zero defect in depots and it has shown improvement in 
availability of buses. 

When asked is the city operation adequate to meet the demand, the 
representative of Pallavan stated, it is just adequate, the representative of 
BEST replied, according to the requirements we are totally' .adequa~~ and 
meeting our city transportation requirements rather eminently. 

The Committee note with concern that over the years the fleet strength 
of DTC has never kept pace with increase in populatiQn. The Secretary, 
Ministry of Surface Transport was candid in admitting these facts. They 
also note that though it was proposed in the Seventh Five Year Plan that 
the total requirement of the DTC and private buses under DTC would be 
about 10,000 buses yet the actual acquisition was limited by the avaiiabliJ-
ity of funds. Even though the CorporatiOn has been crippled with 
economic problems since its inception yet it has never tried to find way 
and means to improve the same. The Committee have also been informed 
that the transport system of Madras and Bombay i.e. Pallavan and BEST 
are adequate to meet the demand of the Commuters. On the other hand 
they note with concern the woefully inadequate fleet strength of DTC. The 
Committee arc of the opinion that DTC should not only improve its 
financial health but should also increase its own fleet strength to meet the 
traffic demand adequately. 

Reply of the Goyernment 
Till recently the Public Transport system in Delhi was depending mainly 

on DTC whereas its fleet was inadequate to meet the requirements of the 
commuters of Delhi. DTC has no equity base of its own and the Govt. 
provides capital loans to DTC for the expansion and replacement of its 
fleet. In view of the tight resource position, it has' not been possible for 
DTC to expand its fleet. The fleet position of DTC during the period from 
1981-82 to 1992-93 can be seen at Appendix-II. . 

In the Seventh Five Year Plan document, emphasis has been laid on the 
need for involvement of private sector in passenger transport. While 
discussing the Annual Plan 1989-90, Planning Commission had noted that 
there was an urgent need for increasing pa:ivate bus operation. to supple-
ment the buses of DTC so as to provide increased passenger satisfaction. 

In accordance with this, the Corporation had been engaging private 
buses to operate under DTC under various schemes like AOCC, KM 
scheme and "Earn and Keep" scheme. However, the Motor Vehicles Act, 
1988 did not permit DTC to operate private buses on permits obtained by 
it. Private buses have ceased to operate under DTC w.e.f. 31.5.93. 578 
buses which were plying under the "earn and keep" scheme have started 
operating under STA, Delhi under its "Suvidha Services". 

In the meantime, STA Delhi introduced the scheme for 3000 red line 
buses to ply ~n city routes w.e.f. September, 92. So far 2273 buses have 
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been granted permits. Another scheme for plying of 100 Luxury buses 
under permits issued by STA, Delhi was also introduced w.eJ. August, 92 
with this, the total number of buses available to cater to the demands of 
Delhi Commuters is about 6046. 

Comments of the Audit 

There is no fresh proposal for augmentation of fleet of DTC as on 
31.12.1993. In fact, the interconnected package for rehabilitation of DTC 
seeks to peg down the fleet to 3500 buses. 

Further Reply of the Government 

The Audit has staled the factual position, which needs no comments. 
With regad to COPUts observation regarding overaged buses. it may be 
clarified that DTC buses are considered overaged when they complete 8 
years of life anGilr lakh Kms. operation. 

(Ministry of Surface Transport O.M. NO. RT-12019'2&93-TAG~ dated 
28.3.1994.) 

Comments of the Committee 
(PI. see paragraph No. 12 of Chapter I of the report) 

Recommendation (SI. No.6, ParalJ'Bpb No. 2.51) 

The Committee are particularly concerned regarding the in~reasing 
number of over-aged buses. At present D.T.C. has a total of 1481 buses 
which have completed their productive life. The Committee recommend 
that the averaged and outlived buses be replaced immediately in order to 
maintain a sound and healthy transport system in the capital whkh would 
not only provide better transport facility with passenger safety but also 
reduce environment pollution. 

Reply or tfie Government 

As on 30th June, 1993 there were 1252 overaged buses out of total fleet 
of 3679. As part of the inter-connected package prowsed for rehabilitation 
of DTC, it has been decided to peg ~down DTC fleet to 3500 buses. The 
averaged buses of DTC, will be scrapped in a phased manner. However, 
replacement of overaged buses will depend upon provision of adequate 
plan funds. Ministry of Surface Tran;;port has been projechng its funds 
requirements in the Five Year Plans and Annual Plans. But the Planning 
Commission has been providing allocation much below the requirement 
projected by the Ministry. For the year 1993-94 against a projection of Rs. 
30 crores, the Planning Commission has provided only Rs. 10 crores. In 
the Annual Plan 1994-95, the Ministry has asked for funds for replacing 
about 1500 overaged buses. 

(Ministry of Surface Transport O.M. No. RT-12019128193-TAG dated 
28.3.1994). 



36 

Comments of the Committee 
(PI. see paragraph No. 12 of Chapter of the report) 
Recommendation (SI. No. I, Para Nos. 2.53 to 2.55) 

The Committee note that the ;bus break down per 10,000 kms. operated 
by DTC on city routes ranged between 3.13 and 3.76 for the last four 'years 
ended March, 1988. It came down to 0.82 and 0.90 during 1989-90 and 
1990·91 respectively. However, the trips curtailed per day due to break-
downs which was 248 in 1988·89 rose to 762.46 trips during 
1990-91. 

Regarding the percentage of breakdowns of PTC was roughtly one per 
cent. In order to curtail the breakdowns of such nature, PTC has 
introduced mobile squads. On breakdowns the representative of BEST 
stated that in 1987-88 it was 0.53. for 1988-89 it was 0.55, for 1989·90 it 
was 0.S1 for 1990·91 it was 0.53 and for 1991·92 it was 0.79 per cent. 

As about increase in the number of trips as also breakdown during lQ88-
89 and 1990·91 the Committee were informed that this was because of 
strike of DTC employee in mid·March, 1988, dispensed with the services 
of a large number of employee on account of the strike; the reasons for 
missed trips in 1990-91, anti-Mandai Commission and other political 
agitations in September-December, 1990 etc. The Committee are not 
satisfied with the reasons advanced by DTC regarding the increasing 
number of breakdown from 1988-89 to 1991·92. Admittedly" some of the 
missed trips, break downs could have been owing to uncqntroffable reasons 
as put forth by the Corporation. However, an analysis of the statistics as 
given to the Committee clc.arty indicate that there have been a substantial 
increase in the trips curtailed per day due to breakdowns from 148 in 
1988-89 to 762.46 in 1990-91. 

This only strengthens the Committee's belief that the Corporation is 
trying to shield its non-performance and tardy fleet utilisation under the 
pretext of other extraneous facto!'S. The Committee would therefore 
strongly urge the Corporation to do something meaningful to revamp the 
organisation improve fleet utilisation and operational efficiency. 

Reply or the Government 
City Transport Undertaking like DTC is beset with demandlSupply 

Constraints as well as the operating environment. The experience of DTC 
shows that the external factors have strong influence of its performance. 
Particularly, severe in this respect have been the factors like abnormal 
population growth, very high average load, poor road geometries, the 
radial character of the city frequent occurance of political and other 
agitations beiag captial of the country, absence of Mass Transit System like 
the Metro Railways etc. as in other Metros. 

Despite the *bove factors and the increase in the overaged fleet of the 
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Corporation i.e. from 22.30% during 1989-90 to 37.86% at present (July, 
1993), efforts are being made by which the Corporation is at par or above 
other State Transport Undertakings like BEST & PTC on different 

. physical parameters. A statement showing the physical performance of 
Metropolitan transport undertakings for the last 3 years. is given at 
Appendix III 

The breakdown rate per 10,000 k.m. further shows decreasing trend in 
DTC-

1990-91 0.80 
1991-92 0.62 
1992-93 0.55 

Comments of the Audit 
Breakdown rate per 10,000 kms. reduced from 0.80 in 1990-91 to 0.55 in 

1992·92. Fleet utilisation has improved to 87.6% in 1992-93 as compared to 
84.5% in 1990-91. This was, however, less than BEST, Bombay which was 
92.1 in 1992-93. Vehicle utilisation of DTC (185.6) was less than that the 
BEST, Bombay (195.8) and PTC 
Madras (196,7) kms. per bus per day in 1992-93. The average age of the 
DTC fleet (5.7 years) was almost equal to PTC Madras (5.6 years), but 
much less than that the BEST, Bombay (7.8 years) in 1992-93. 

The position on breakdown rate per 10,000 km. and fleet utilisation has 
improved during the year. The comparable positions of PTC and BEST is 
shown below:- . 

1990-91 1992-93 

Breakdown rate (DTC) 0.8 0.55 
Fleet utilisation (%) DTC 84.5 87.6 

BEST 82.0 92.1 
PTC 86.8 85.1 

Vehicle utilisation Kmsl 18S.3 185.6 
per bus per day. DTC 171.4 195.8 

BEST 197.2 196.9 
PTC 

It was also seen that average age of DTC fleet is (5.7. year) less than that 
of BEST (7.8 year) in 1992-93. 

A test check of fleet registers for 9 daysi operation in one depot (1st to 
10th March, 1993) excluding 8th March, 1993 revealed that only 15 out of 
214 cases were reported as breakdowns to the corporate office. 

Thus records of DTC do not reflect the actual position vis-a-vis 
breakdowns. 
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Further Reply or the Goverament 
DTC has clarified that it maintains proper records for various parame-

ters as per the prevailing practice. However, as Audit has not mentioned 
the particular Depot regarding the test check of fleet registers, no 
comments can be offered. 

(Mlo Surface Transport O.M. No. RT-12019128193-TAG dated 
28.3. 1994) 

Comments of the Committee 
(Pl. see Paragraph No. 16 of Chapter r of the Report) 

Recommendation cSt No. 11 Para Nos. 3.26 to 3.31) 
The Committee have been informed that the DTC has a number of 

private buses plying under its operation and gets permits for these buses on 
the basis of affidavits furnished by it to STA'stating that private buses are 
plying on kimlometerage scheme. The Committee were also informed 'that 
earlier, when the private buses were plying under the AOCC scheme they 
were charged Rs. 1,2()()1. per month per bus from January. 1974 later 
revised to Rs. 1,()()(Y- per month in Feburary, 1976. This scheme was 
replaced by kilometerage scheme in August, 1979 which was in operation 
upto March, 1988 till which period DTC kept the revenues but paid a fIX 
rate per kilometer. During kilometer scheme the Corporation also pro-
vided the private bus with their own condutors. From 17th March, 1988 
the kilometerage scheme was discontinued and private buses ~ere allowed 
to run on their own as also keep their earnings. Besides, DTC was also 
compensating the private operators by paying for use of DTC passes. 
During the three years ending March, 1991 the loss, as a result of this 
scheme worked out to Rs. 259.88 lakhs besides loss on account of payment 
of passes. 

During evidence, the Committee were informed that the total fleet 
strength requirement of DTC for the 7th Five Year Plan as estimated by 
the working group was about 10,400 buses. But the actual acquisition 
would, however, be limited by the amount of money that was to be given 
(turing the entire 7th Plan·. They were also informed that at the end of the 
7th PliID the Cor.pof'ation had a total fleet strength of 4,374 buses. 

Moreover, the strategy adopted during the 7th Five Year Plan was that 
the Government should promote private operators to come and operate 
under ST A terms under the permits of DTC because Ministry was unable 
to provide the required number of fleet strength. 

The Committee were informed that on 17th March, 1988 the employees 
of DTC went on strike. In order to minimise the inconvenience to the 
commuten of Delhi, DTC decided to allow the bus from outside Delhi to 
ply during the strike period. The private buses were also allowed to 
operate. For th~ strike period to March, 1988 private buses were allowed 
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to run with their own conductors and also keep the full earnings for 
themselves. This scheme is presently in continuation. 

The Committee bad also been informed tbat as early as 18.6.1988 in the 
meeting taken by tbe Minister of Surface Transport the question of asking 
the private operators to go back to the kilometerage scheme was brought 
up and it was decided that Government would not revert to the kilometer 
scheme but would continue with the present arrangement. 

There were no recorded instructions or communication in the Corpora-
tion's records prior to 1989 whether the kilometer scheme should continue 
or not. The Committee were informed that it was allowed to be continued 
under the oral orders of the Minister and formal communication was sent 
only in i989. 

During evidence the Committee wished to know how the Ministry would 
be able to ensure that with the recent introduction of 3000 private buses 
for which licences have been given the transport facilities would improve 
ratYter than become more chaotic. The Chief Secretary, Delhi Adminsitra-
tion had informed the Committee that it. was a fully conscious decision, 
whereby it was decided to introduce these 3000 new private buses. 
Regarding disciplinary control the Chief Secretary bad added that with the 
introduction of these 3000 private buses the disciplinary control would not 
be with the DTC but with the State Transport Authority which would be a 
statutoty authority. The Chief Secretary has also elaborated that they 
would be enforcing strict supervision by their enforcement mobile souads 
and various other methods so as to ensure that the private bu~s do 
maintain their accountability. 

It is matter of great concern to the Committee that such important 
policy decision about transport system which is to run for the commuters 
of Delhi were not looked into either by the Corporation or by the 
Administrative Ministry or by the State Transport Authority. That the 
Administrative Ministry has been shifting various schemes or rather 
juggling the schemes as and when it suits their will is a clear«PQintel' to the 
fact that the neither the Ministry nor the Corporation lIave the interest of 
the commuters at heart. Were this so then definitely, the Administrative 
Ministry would have done some serious & meaningful rethinking or at least 
it would have formulated an action plan to ensure whether the present 
system of transport as it exists in the Union Territory of Delhi is 
satisfactory or not. This total lack indifference or apathy on the part of the 
Administative Ministry is also evident in tt-e Committee analysis of the 
various kinds of schemes which are continuing to operate in Delhi. The 
Committee have noted that the AOCC scheme which was earlier in 
operation also resulted in loss to the Corporation and the kilometeraae 
scheme also brought about continued loss to the Corporation. The 
Committee are indeed surprised to find that the private operators had to 
give a fixed rate per kilometer to the Corporation after the strike was 
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over. The CMD, without any justifiable grounds allowed the Corpora-
tion rather to compensate the private bus operators for operating in 
the Union Territory of Delhi and by allowing the private bus operators 
to continue with their earning. 

Reply or the Government 
As stated in reply to recommendation No. 10 the kilometerage 

scheme of private bus operation under DTC was discontinued as a 
result of the DTC employees' strike in March, 1988, as its continuance 
depended upon DTC providing conductors. Thereafter the private buses 
were running under the "Earn and keep" scheme under which the 
private operators were to nm their buses on routes and timings pre-
scribed by DTC, but the cwnings were retained by the private 
operators. For honouring DTC passes compensation was also paid to 
private operators. The Motor Vehicles act, 1988 which came into force 
from 1.7.1989 contains provisions against private buses running uRder 
permits obtained by DTC. The opinion of the Law Ministry as also 
obtained in this regard which stated that DTC cannot run private buses 
on permits obtained by it. The private bus operation was totally dis-
continued since 31.5.1993. 

In accordance with the assessment made by the Working Group on 
Seventh and Eighth Five Year Plans the Ministry has been projecting 
the requirement of buses for DTC through its Annual Plans to t,he 
Planning Commission. Not only that funds to the extent "required for 
replacement and addition of DTC Buses was not being sanctioned by 
Planning Commission, but also the Planning Commission has been 
advocating that tbe additional requirement of buses in Delhi should 
come from tbe private sector, 

In the scenario Ministry of Surface Transport was thus left with no 
alterative but to ask t~e Govt. of National Capital Territory of Delhi 
to gr~nt stage carriage permits liberally to the private operators in 
accordance with the provisions of M.V. Act, 1988. The scheme of 3000 
stage Carriage Permits was introduced in Delhi against this back-
ground . 
. To regulate the operation of private buses, conditions have been laid 

by S.T.A. in the permits stipulating that these buses should ply on 
routes a!:Signed, and according to the time schedule prescribed. They 
are also bound by the provisions of the M. V. Act and Rules regarding 
driving licen~es, fitness certificate, driving hours for drivers. observance 
of Rules of the Road Regulation etc. The Enforcement staff of the 
Transport Department of Govt. of National Capital Territory of Delhi 
and the Delhi Police are observing the operation of these buses. 

The existing system of transport in the Union Territory of Delhi is 
at satisfactory of Delhi is at satisfactory level as is evident from the 
foUowing:- . 
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(a) waiting period has been reduced from more than 30 minutes to 5-10 
minutes. 

(b) The congestion in the buses is considerably reduced thereby making 
the journey of commuters comfortable. 

(c) The pollution level in the city has gone down by 15% due to 
decreased use of personalised modes of transport, especially two 
wheelers, the petrol consumption has also gone down. 

(Ministry of Surface Transport O.M. No. RT-12019128193-TAU dated 
28.3.1994.) 

Comments of the Committee 
(PI. see Paragraph No. 23 of Chapter I of the Report) 

Recommendation (SI. No. 12, Pafa No. 3.32) 
The Committee note with deep concern that even after the strike period 

was over this scheme was allowed to contiue. The Committee would like to 
place on record that they had to hold a number of meetings only to find 
out under whose orders or otherwise this kilometerage scheme continued 
to operate even after the strike period was over. Neither the Corproation 
nor the Adminstrative Ministry was able to give any satisfactory reply in 
this regard. The Committee are indeed extremely perturbed by the 
admission of the Administrative Ministry and the Corporation that the 
kilometerage scheme continued to operate only on the verbal orde'rS of the 
Ministry From 16th March, 1988 to May, 1989, the discontinuation of the 
kilometer scheme resulted in a loss (upto January, 1989 as pointed out in 
C&AG's Report) of an amount of Rs. 2332 lakhs. The Committee would 
like that this case may be referred to CBI and they may be jnformed 
accordingly the findings of CBI enquiry. Responsibility should also be 
fIXed on the Officer concerned who allowed this system to continue only 
on verbal orders of the MiDistry. That such aD important decision which 
would have far-reaching consquences on the financial burden of the 
Corporation was not takeD oDly strengtheDs the Committee's belief of lack-
adaisical and lethargic functioning of the Corporation. Things has came to 
such an extent that the Government were left with no other option but to 
introduce private buses for with the GovernmeDt is now trying to give 
justification. 

Reply of the Government 
As stated iD reply to recommeDdatioDs 10 & 11 the private bus operation 

under DTC was brought under the 'Earn and Keep' scheme when there 
was strike in DTC in 1988. Since DTC employees were on Strike 
Conductors could not be provided to pr ivate buses running under 
kilometerage scheme. 

The earn and keep scheme started since there was thus the force of 
circumstances and to avoid inconvenience to the comll1jlters. 
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There was clear understanding between the Ministry & DTC in all the 
developments during the strike period, and the earn and keep scheme was 
allowed to continue on the basis of meeting held by the then Minister 
(SFT) and Officers of Ministry and DTC. Thus there may be no need for a 
CBI enquiry as desired by the Committee. 

Comments of the Audit 
No action has been taken by DTC on this recommendation. 

Further replay of Government 
In view of the reply of the Govt. no specific action is required to be 

taken by DTC on the recommendation of the Committee. 
(Ministry of Surface Transport O.M. No. RT-12019128193-TAG dated 

28.3.1994). 
Comments or the Committee 

(PI. see paragragah No. 23 of Chapter I of the Report). 
Recommendation SI. No. 16 Para No. 3.41 to 3.44 

The Committee have been informed that Irom November, 1985 to 
August, 1987 i.c. a period of about 2 years, 503 Retainer Crew daily wage 
conductors were appointed. They were being paid an average inCome of 
Rs. 400 or so per month during this period. The Committee have also been 
informed that these daily wage Conductors belonged mainly to 
Sc/sT and continued to be daily wage workers till 1988. 

Prior to March 1988 strike, the Corporation used to deploy their own 
conductors even for private bus operations. However, after March, 1988 
the private bus operators now bad their own conductors manning their bus. 
Subsequently, the services of 2900 conductors became surplus to the 
Management. Since the 503 conductor.~ere the last in their recruitment 
list, the Corporation terminated their 'services alfd the rem'aining 2400 were 
given other duties. The decision to terminate was taken by the Manage-
ment and it was not reported to the Board. 

The Committee express their strong displeasure at the way in which the 
services of such a large number of employees belonging to the SC'ST were 
summarily dispensed with. In the first instance, to state that these 
employees were considered surplus is itself an anomaly. As the Committee 
has commented elsewhere, the March, 1988 strike was illegal and the 
measures resorted to by the Corporation to break the strike was also a 
temporary one. After the strike (-.:riod, the Corporation was duty bound to 
resort to its earlier KM scheme. It did not do so and because of its own 
tardiness in not reverting to the status quo, these conductors were 
considered as surplus. 

The. Committee reiterate that it was not the conductors who were 
surplus, but the Corporation's reluctance to revert to its earlier scheme, 
which left them with no other option but to dismiss these employees. 

The Committee strongly criticise the manner in which these employees 
were dismissed. They are unable to comprehend as to why such an 
important decision was not referred to the Board, rather the decision was 
allowed to be taken by the ·Management itself. They would urge the 
Administrative Ministry to fix responsibility about the lapse in not 
referring this important decision to the Board. 

The Committee recommend that in future these 500 conductors who 
were removed from service for no fault of their duriog the strike period 
may be recruited when any such recruitment takes place on priority basis. 
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Reply of the Government 
Under the Kilometerage scheme DTC used to provide conductors to 

private buses. To ensure that there was no scarcity of conductors at any 
time DTC used to be recruit Retainer Crew Conductors to be given duty 
only when there was any vacancy in their regular hierarchy. As stated 
earlier in 1988 when the DTC employees went on strike the KiJometerage 
scheme collapsed naturally as its continuance depended upon provision of 
DTC conductors. DTC was having excess conductors after the strike and 
hence the retainer crew conductors . were to be done away with. The 
process completed on a last come first go basis. 503 R.C. conductors had· 
thus to be dispensed with as they were no longer to be retained. 

Comments of the Audit ' 
At the end of December 1993, 2507 conductors were in excess of the 

sanctioned. norms. No fresh conductors were recruited after the strike of 
March, 1988. 

Responsibility for not referring this decision to the Board was not fixed 
as recommended by the COPU. 

Further Reply of the Government 
This was not necessary in view of the position already stated by the 

Government. 
(Ministry of Surface Transport O.M. No. RT-12019128193-TAG dated 

28.3.1994). 
Comments of the Committee 

(PI. see paragraph No. 26 of chapter I of the Report). 
R~ommendatlon (SI. No. 19, Paragraph Nos. 4.39 to 4.40) 

With regard to the position of scrapped DTC buses the Committee ·have 
been informed that as on 1990-'H there were total of 1030 scrapped buses 
lying in the Corporation. Some of these buses were· lying in the 
Corporation since as far back as 1985. 

The Committee wished to know during evidence, what was the system 
by which any part of tube or tyre is declared as a Scrap by the 
Corporation. They were informed that the Corporation has different 
Committees, members of which keep on changing. Members inspect the 
material which goes for repairs and the material which cannot be repaired 
is declared as scrap. The Committee were also informed that some of the 
units declared as scrap could be considered as potentially repairable as for 
example 10,000 tubes which were to be sold and about 1700 of them were 
declared as potentially repairable; The Committee were further informed 
that the normal tendency ofa person to be posted in the Stores and 
Purchase Department is three years. However, there had been c~es where 
persons had been working in the Stores and Purchase Department for as 
long as 15 to 20 years. . 



Reply of the Government 
OUI 011030 buses, only 5 buses are pending to be scrapped which have 

already been included in the tender which has been opened on 27.8.1993 
by DTC and are being processed further. 

Regarding inspt.ction of lyres and tubes at the time of declaring material 
as scrapped in case of tyres, a Committee consisting of one Senior 
Manager (Technical) and two Managers (Mechanical) inspect all tyres 
thoroughly and after inspection, they declare the tyres scrapped. Regarding 
scrapped tubes, these are examined 100% by Depot Assn. Engineers and 
also checked by a Board of Officers before scrapping & delivery to the 
scrap-yard. Other material is also checked similarly !:Sefore declared 
scrapped. 

Reg1irding posting of persons in the Stores and Purchase Deptt. the staff 
are normally changed by DTC from one seat to another within a period of 
three years. However. in certain cases of Officers, the change is not 
possible because of availability of limited number of Officers as 8 sp~cific 
knowledge is required for posting in the Stores and Purchase Department. 

Comments of the Audit 
All the 1030 buses scrapped till 1990·91 have been disposed off in as on 

August, 1993. 
At the end of December, 1993 only 54 scrapped vehicles were lying in 

the Corporation out of which 51 were scrapped in· the year 1993. 
"-Position regarding periodicity of posting in the same section was not 

made available to audit. 
Further Reply of the Gov~rnmenl 

It has been informed by DTC that they had furnished the requisite 
information to the Resident Audit qfficcr (vide their letter No. ST/Admj 
CCPU194/1232 dated 3.2.1994. 

(Ministry of Surface Transport O.M. No. RT-12019128193-TAGdated 
:l8.3.1994.) 

Comments of the Committee 
, (PI. see paragraph No. 33 of chapter I of the Report). 

Recommendation (SI. No. 21, Paragraph No. 5.16) 
'The Committee were of the opinion that there should be a definite time-

frame fot replacement of Milometers. The Chairman assured the Commit-
tee during evidence that .it would be done within six months. 

Reply of the Government 
Latest position of filment of Milometers indicated below:-

EffectivCl Filled with Percentage 
Flet:I Milonlclers --City 3401 2194 64.S1% 

IlIler,SIate O2'JO 0249 8S.8Mb 

3691 2443 66,.19% 
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Necessary action for the remaining buses is being taken. Routes are also 
being surveyed to find out whether there is any material difference in the 
existiollength as per way-bUJ and length measured through Milometers. 

Comments of the Audit 
The Chairman DTC assured the COPU that Milometers in the buses will 

be replaced within. six months. As per latest information (20.1.1994) 
milo meters were fitted in 65% buses. 

However mileage is not being recorded from milometcrs, but worked 
out from route length surveyed by the Corporation. 

Further Reply of the Government 
It has been informed by DTC that it compared kilometerage calculated 

from milometers and without milometers. and found that difference 
between the two was negligible. Meanwhile. DTC is taking action to instal 
miJometers in the remaining 35% buses. 

(Ministry of Surface Transport O.M. NO. RT-12019128193-TAG dated 
28th March. 1994). 

Comments of the Committee 
(PI. sec Pargaraph No. 36 of Chapter I of the Report). 



CHAPTER V 

RECOMMENDA nON IN RESPECT OF WHICH FINAL REPLIES OF 
GOVERNMENT ARE STILL A WAITED 

Recommendations (51. No.1, Para. Nos. 1.11 and 1.22) 

The Committee were also informed that the Bureau of Public Enter-
prises had in 1970 issued instructions that all public sector undertakings 
should formulate its Statement of Objectives and Obligations with the 
approval of the Government. 'they were further informed by the Secret-
ary, Ministry of Surface Transport that such a Statement of Objectives and 
Obligations had not been formulated in the case of DTC. The Secretary, 
DTC admitted that there was a lapse on their part for which they would 
make amends by having separate corporate objectives framed by the DTC 
and approved by the Govenment. He, however, stated that in the absence 
of other documents regarding corporate objectives it did not mean that 
DTC does not have any corporate objectives. DTC has a Five Year 'Plan 
and also an annual pian in which the targets are set. Moreover, in the 
absence of corporate objectives it did not mean that the organisation did 
not know that was required to be done by them. The Committee had also 
been informed that the Govemmeut ftid not take the benefit of sjmilar 
transport undertakings like BEST in Bombay or Pallavan in Madras while 
formulating their objectives. 

The Delhi Transport Corporation is the major transport system available 
to the commuters of Delhi and the adjoining neighbourhood. This 
organisation came into existence as far back in 1971 i.e. over 20 years. The 
organisation was formed with the sole objective of providing safe, efficient 
and viable transport system. to the commuters of Delhi. The Committee 
are, however, dismayed to note that since the set up of the DTC in 1971 
the Corporation has been unable to achieve anyone of its objectives set 
forth. To say the least, this smacks of a total lack of concern for the 
commuters of Delhi, tbe Secretary, Ministry of Surface Transport has 
unequivocally admitted that the objectives for' which the Corporation was 
established has not been fulfilled. The Committee have also noted that in 
each of tbe parameters in which the objectives have been itemised the 
performance of Delhi Transport CorporatiGn is abysymal to say the least. 
Not only that none of the objectives bas been fulfilled but also the 
Corporation has gone from bad to worse. The Committee were informed 
that DTU was taken over and the DTC wa established in 1971 to stop the 
leakage of revenue and the very hip operational cost. They, however, find 
that the situation as it. exists in DTC has not improved. The very objective 
for which DTU was talten over by DTC has not been achieved i.e. 
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economic self-sufficiency as the Committee reiterated earlier and the losses 
of DTC have galloped manifold. 

Repl, ~ the Go¥erament 
An exercise is on for fmalisation of the Corporate Plan of DTC in 

consultation with OPE &: Planning Commission. Soon after the changes as 
proposed by DPE &: Planning Commission are carried out, the Govern-
ment would ratify the Corporate Plan of DTC. 

It remains a fact that the objectjyea for which DTC was set up have not 
been fully achieved. However, tbe Government have been continuously 
striving to improve its performance. A Committee was set up under the 
Chairmanship of AS&:FA (SFT) for capital restructuring of DTC. The 
Committee has since submitted its report containing recommendations for 
improving the self-sufficiency of the Corporation. These recommendations, 
which can be seen at Annexure-I have been accepted by MOST and are 
included in the Inter-connected package for the Rehabilitation of DTC. A 
Cabinet Note in this regard is being fmalised for the approval of the 
Cabinet. Some of the proposals included in this package are:-

1. Reduction in staffing norms to 8 men per bus from the present 9 men 
pcr bus; 

2. Rationalisation of DTC fleet to 3500 buses; 
3. Withdrawal of DTC buses from loss making routes; 
4. Conver.sion of outstanding loans into equity capital; 
S. Commercial Development of DTC lands; and 
6. Reimbursement by Government of the losses on account of conces-

sional passes. 
In the meantime, DTC has also· taken the foUowing steps to bring down 

its cost of operations and consequently reduce its losses:-
1. Reduction in fuel consumption; 
2. Cost reduction by improved usc of tyres, tubes and flaps; 

',' 
3. Reduction in consumption of spares and inventol'f cpntrol; 
4. Reductic - '" manpower by introducing VRS on standard terms of 

DPE (: ,tJ9 employees have been granted volunteer retairement till 
30.9.93). 

S. Ban on recruitment in all categories of Itaff; 
6. Checking of leakage of revenue; 
7~ Routes rationalisation; and 

45 



46 

8. Break down and accident rates have been brought down considerably. 
DTC has also increased operation of its inter-state services which have 

been economically more viable. 
Meanwhile, the Government is also considering a proposal to revise the 

fare structure since after the fare revision in December, 1991 the costs of 
inputs, and wages of employees have increased enormously. 

Comments of the Audit 
The Corporation hu yet t() finalise its corporate plan. 
Inter connected packaae for the rehabilitation of DTC is yet to be 

finalised by the Government. 
As regards the steps taken by DTC comparative position is given below: 

1991·92 19Q2·93 

1. Losses (Rs. in crores) 203.82 245.28 
per KM(Paise) 698.85 703.13 

2. Fuel Consumption (KMPL) 3.80 3.79 
Cost per KM (Paise) 139.33 155.34 

3. Cost of Tyres &. Tubes Per KM (Paise) 29.96 33.72 
(b) Tyre Life (in lakhs KMs.) 1:13 1.15 

4. (i) Manpower (Per KM-Paisc) 489 536 
ii) KM per employee per day. 19.6 19.6 

5. Inter-state operation (Kms. in lakhs) 2844.19 3448.94 

It can be seen from the above table that losses have increased over the 
years. There has been no improvement in fuel consumption or in 
manpower Management and there ill a marginal improvement in tyre life. 

Regarding route rationalisation, 111 buses which were giving EPK from 
4.00 to 6.37 were held up from 4/93 to 12/93 due to non-availability of 
buses while 129 buses which were giving low EPK ranging from RI. 1.56 to 
Rs. 3.00 were in operation. 

Although DTC has expanded its inter-state operations, the Corporation 
was not able to operate 57000 Kms from its allotted share in 6 States 
(12/93) 

Further reply of the Governmeat 
The Government are finalisina the Corporate Plan of DTC and also the 

Inter-connected package for the rehabilitation of DTC. 
As regards, the performance of DTC under the parameters mentioned by 
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Audit it is stated that the increase in losses is mainly attributable to the 
increase in cost of inputs which is not covered adequately by the fare 
structure of DTC. The Government is considering a proposal to revise the 
uneconomical fare structure of DTC. 

Incidentally, the losses per Km. for 1992-93 are 865.22 paise and not 
703.13 paise as mentioned by Audit. ' 

The slight reduction in Fuel consumption (Km. PL) during 1992-93 was 
mainly due to the overaged fleet of DTC. This is however, being clqsely 
monitored by DTC and it has increased to 3.81 KMPL during 1993-94. 

The increase in cost of tyres and tubes is due to price hike, and that of 
manpower cost is due to increase in wage Bill. 

It may be pointed out that increase in tyre life over a one year period is 
of about 2000 Kms. which is a considerable improvement. 

Further, Audit's statement that 111 buses were held up due to non-
availability of buses is not clear and hence, no comments can be offered. 
However, it is understood that EPK decreased due to non-availability of 
new buses. 

Regarding inter-state operations, it may be mentioned that the allotted 
Kms could not be utilised because of shortage of fleet. However, the major 
portion of these unutilised Kms pertain to the State of Haryana. where the 
operation of DTC is relatively less profitable. Further. the figures. for inter-
State operations by DTC during 1991-92 and 1992-93 are 479 lakh kms. 
and 495.72 lakb. kms respectively and not as stated by Audit. 

(Ministry of Surface Transport O.M. No. RT-12019/28/93-TAG dated 
28.3.1994) 

Recommendations (SI. No.3, Para Nos. 1.23 and 1.24) 
One of the objectives of DTC is to attain financial self-sufficiency. The 

Committee, however find that as per details furnished to them the amount 
of subsidy given by the Government since 1987 is 49.33 crores, in 1986-87. 
64 croreS' in 1987-88, 69.31 crores in 1988-89, 70.50 crores in 1989-90 and 
163 crores in 1990-91 bringing the total amount of subsidy to a whopping 
416.04 crores. This is indeed no indication of any direction towards self-
sufficiency. As against this, no subsidy has been providt"d to the other two 
major transport corporation i.t. BEST 3'!J Pallavan. The Committee note 
with regret that the Administrative Ministry has also failed miserably in 
their responsibility to evince sufficient interest in the working. monitoring 
and guiding for the performance of the Delhi Transport Corporation. 

The Committee fiJ'lri ihat the financial position of DTC is such that there 
cannot be any method in which the Transport Corporation would be in a 
position to attain economic viability. They would, therefore, urge the 
Administrative Ministry to put all possible efforts in trying to streamline 
the Corporation's working revitalise its management cadr$=. and improve its 
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finanical performance by plugging the various short-comings so identified 
and try to make the transport viable one. The Committee are strongly of 
the opinion that the Corporation has been crippled with lack of proper 
management, guidance and initiative. While expressing their strong disple-
asure at the sorry state of affairs of the Corporation, the Committee would 
also urge the Corporation to do some serious and inward rethinking, so 
that tbe Corporation could at least reach towards its goal of economic self-
sufficiency. 

Reply of the Govel'Dment 

DTC bas not been able to generate internal resources or attain financial 
self-sufficiency due to its recurring losses. 

Its fare structure has been tbe lowest among all metropolitan transport 
undertakings. Even tbe fare revision effected- in 1991 after a • span of six 
years did not fully offset the working losses. DTC, thus confronted with a 
static fare structure which did not even meet its cost of operations was 
faced with the following insurmountable problems:-

1. Lack of funds for replacement of its very old buses which have 
become prone to frequent break downs resulting in unreliable services and 
dis-satisfaction among the public, despite increasing cost of operations; 

2. Increasing cost of inputs like fuel, tyre, flaps and stores etc., and 
wage bills whicb are beyond tbe control of DTC; .. 

3. Concessions given to students, physically handicapped. journalists, 
freedom fighters and resettlement colonies and so on which are not 
reimbursed by Government; . 

4. Running of buses on uneconomic routes as a matter of social 
obligation; 

S. Running "U" specials and schonl charter buses considering the larger 
interests of students community and educational institutions. 

In order to make DTC scH sufficient, Government had appointed a 
Group of Ministers headed by Finance Minister to consider an Action Plan 
submitted by the Ministry of Surface Trar.sport to rehabilitate DTC. Based 
upon the recommendations of the Group of Ministers an inter connected 
package for rehabilitation of DTC is under active consideration of 
Government. With a view to generate its own resources a proposal for 
commerical utilisation of DTC depots is also being considered by Govern-
ment. 
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Comments or tbe Audit 
Fare structure of OTC is not lowest among all Metropolitan 

Transport Undertakings as claimed in the reply. As per information 
provided by Management the comparative position of fare structure 
of OTC and PTC Madras is given below: 

Distance in Kms. 

upto 6 
7·16 
170040 
41·46 

DTC 
Delhi 
(Paise) 

100 
200 
300 
300 

PTC 
Madras 
(Paise) 

70-90 
100-200 
210-300 

325 

It caa be seen from the above that upto 40 Kms. the fare 
structure of DTC is equal to or higher than that of PTC Madras. 
Inter COIlDec:ted package for rehabilitation of OTC is yet to be 
finalilcd by the Govt. Concessions given to Students etc. contribute 
to ooIy 10% of the total losses incurred by the Corporation during 
the year 1992·93. Proposal regarding commercial utilisation of orc 
Depots for acnerating own resources is also pending with the 
Government. 

Further Reply or the Government 
The following table would indicate that the fare structure of OTC 

is lowest:-
(In Rupees) 

Kilometres BEST Pallavan OTC 

~3 1.00 0.7 to 1.00 1.00 

3-6 1.50 1.0 to 1.60 1.00 
6-9 2.00 1.60 to 2.10 2.00 
9-12 2.50 2.10 to 2.40 2.00 

12-16 2.75 2.40 to 2.80 2.00 
16-24 3.7S 2.80 to 3.SO 3.00 
"24-32 4.75 3.50 to 4.30 3.00 

32-40 5.75 4.30 to S.10 3.00 
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No further comments in view of the facts given in the reply of the 
Government. 

(M/O Surface Transport O.M. No. RT-12019/28193·TAG dated 
28.3.1994) 

Recommendation (5 •. No. 17, Pari NOI. 4.35 to 4.37) 

The Committee have been informed that the Corporation appointed 
Cheran Committee as far back as in May, 1982 to study the mlterial 
management division. The report of the Committee listed out delays 
ranging from as varied a time span of 55 days to 398 days in processing of 
indents maed by material control section to the final placement of 
purchase orders. These delays not only resulted in charges in finai prices 
for tbe impending purcbase orders but also compelled the Corporation to 
make local purchases ranging between 7.47 lakhs and Rs. 42.96 lakhs 
during tbe period from 1984-85 to 1988-89. The Committee were also 
informed that this report has not been 'placed before tbe Board so far some 
of tbe glaring cases of misappropriation reported to the Committee by the 
Corporation are peculiar examples of duplicate Lifebuoy Soaps, which the 
Committee bave been informed was noticed only when the Minister 
concerned happened to visit one of the depots and picked Up a sample of 
Lifebuoy. Subsequently, when the samples were sent to the company 
concerned for verification it was found that soaps were original. The 
Committee have also informed tbat as on 31st March, 1989 as many as 953 
claims amounting to about RI. 27.37 lakhs preferred by DTC towards 
short/rejected supplies were outstanding for recovery. Such bad and 
doubtful debts continued for a number of years when 'the Corporation is 
not able to recover much of the amount. When the Committee wished to 
know what was tbe system follow~J by the Corporation in retrieving such 
bad and doubtful debts and wbether such schemes were being pursued 
vigorously, the Corporation replied that they were forced' to make the 
payment to the company concerned in order to receive the 'supplies and 
when the material supplied is not satisfactory or as per specifications and 
same is, rejected and claims starts. They were also informed by tbe 
Corporation that they do pursue claims vigorously and an amount of RI. 
54.92 lakhs has been settled by the Corporation during 1991-92. 

The Committee Ilso find that the Corporation has a number of clliml 
outstanding from its employees wbo have either retired or against whom 
claims weTl not pursued effectively. A case is of the Ex-Chief Mechantcal 
Engineer ~herc an amount of RI. 33,847/- was not recovered from him 
although all dues were paid to him at the time of his retirement and 
subsequently the amount had to be written off. 
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Repl, or the Government 

The Cheran Committee which wu appointed by the DTC submitted its 
report to the Chairman, DTC. The recommendations which were to be 
implemented have already been implemented and a statement to this effect 
is at Annexure·IV. . 

For further revamping the material management and inventory control, a 
study hu been usigned to I.C.W.A.I., New Delhi for suggesting ways and 
means required therefor. They are expected to finalise their report in two 
month's time. 

DTC maintains partywise details of pendina claims, which are regularly 
being pursued by DTC with the partiea concerned. The yearwise position 
of claia aettled 10 far is indicated below:-

Y,ar 

1989-90 

1990-91 

1991-92 

1992-93 

Commentl of the Audit 

Claim ""I,d 

RI. 21.00 lacs 

RI. 21.00 lacs 

Rs.54.92Iacs 

RI. 48.00 lacs 

The Cheran Committee had given 117 recommendations of whieh 7 hage 
been implemented. File regarding review of the recommendations by the 
management (acceptance/rejection of recommendation) was not made 
available. 

Agreement for detailed study on 'Material Management' is yet to be 
entered into with ICW AI. 

As on 31.3.93'claims for Rs. 45.42 lakhs towards short or rejected supply 
were outstanding of which claims for Rs. 12.67 lakhs were older than 3 
years. 

Information on claims from employees was not made available. How-
ever, audit scrutiny found that Rs. 39.96 lakhs are recoverable from Ex-
employee or rent, electicity and water charles alone as on 31st March 93. 

In respect of excess gratuity paid to the retired employees it was stated 
by the management that an amount of Rs. 22.43 lakhs was not recoverable 
from them. No action was taken by the Management to fix the responsibi-
lity on the persons responsible for this overpayment, 
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Further Reply of the Government 
It is informed by DTC that duplicate copies of relevant papers of the 

said file were sbown to the Resident Audit Officer. 
As regards the 'Material Management' study to be conducted by 

ICW AI, DTC bas sent, the agreement papers for legal vetting and will be 
signed soon. ICW AI have already conducted the preliminary study. 

Since 31.3.93, DTC has cleared a number of outstanding claims towards 
short or rejected supply and now, claims worth Rs. 211akhs (Approx.) are 
outstanding, of which, claims for Rs. 10 lakhs (Approx.) are older than 3 
years. 

As regards claims from employees, the details are given in the Annual 
Balance sheet prepared by DTC. The claims from employees, the details 
are given in the Annual Balance sheet prepared by DTC. Ths claims worth 
Rs. 42.62 luhs (not Rs. 39.96 lakhs as mentioned by Audit) are 
outstanding against ex-empJoyees of DTe who are residing'in Rana Pratap 
Bagh and Hari Nagar Colonies. Their case is sub-judice. 

The excess gratuity paid to· its Ex-employees is being recovered from the 
unpaid dues of such employees, lying witb DTC. In other cases this 
amount shall be adjusted against, the pension to be paid to them. 
[Ministry of Surface Transport O.M. No. RT-12019128193-TAG dated 

28.3.1994) 
Comments of the Committee 

(PI. see paragraph No. 30 of Chapter I of the Report) 
Recommendations (S. No. 20, Para Nos. ~.41 to 4.46) 

According to the Corporation there are two Central Workshops incharge 
of major repairs, re-conditioning, over-hauling of engines, retreading of 
tyres etc. For day-to-day repairs every depot has a workshop of its own. 
Central Worksbop-I which was initially established with a capacity to 
undertake 1200 vehicles. Central Workshop-II commissioned in 1983 could 
undertake a repair of 3009 buses. The Committee wisbed to know whether 
with regard to capacity utilisation of Central Workshop the Corporation 
was facing any difficulty in repairiq its fleet, the CMD, had replied during 
evidence that although DTC had a fleet of more than 400 buses, the 
capacity of two workshops in only 3000. Therefore, they were finding it 
extremely difficult to keep their buses repaired. Further on an analysis 
undertaken by the Corporation they had found that it was cheaper to get 
the body built from outside rather than from the Central Workshop. 

With regare! to fixing of targets also the Committee were informed that 
non-achievement of targets is a Dormal process and not an exception since 
tbe targets for over-hauling of various assemblies are fixed on tbe basis of 
life achieved for those assemblies and it is requirement based' and not 
production based. 



S3 

The Committee were also informed by Audit that Central Workshop-U 
which was to be completed within 21 months of award of Civil Contract 
i.t. by July, 1982 was not completed by the contractor and contract was 
terminated in October, 1988. Corporation carried out works to the extent 
of Rs. 19.10 lakhs departmentally and abandoned works to the extent of 
Rs" 29.44 lakhs. The Corporation incurred an extra expenditure of 
Rs. 27.11 lakhs. No recovery of extra expenditure of Rs. 27.11 lakhs and 
for recovery of cost of works done departmentally (Rs. 9.10 lakhs) was 
made. Moreover in order to avoid such recurrence, the Corporation stated 
tbat, in the note which was made a base for observations of Audit, 
abandoned works have been shown to the extent of Rs. 6.12 lakhs as 
against Rs. 29.44 lakhs taken by the Audit and after adjustment of tbis 
amount figures of Rs. 27.11 lakbs would come do~ to Rs. 3.79 lakhs 
only. The figure of Rs. 3.79 lakhs is the increase in the cost involved in 
doing departmental works is recoverable from the contractor and the 
matter is being contested in the arbitration. It is reported that the total 
number of skilled and unskilled employees in tbe Central Workshops is 
8705 of which about 1,000 is unskilled. The Committee, arc distressed that 
the working of the Corporation each of the above aspects as stated above 
have been dismal to say the least. The Committee have come to an un-
erring conclusion that the fault lies not in the reasons as stated by the 
Corporation alone but in a number of other factors also such as poor or 
almost no inventory control, mismanagement of Stores and Purchases, mis-
appropriation of funds, lack of moral responsibility of the Officers incharge 
of the Departments and general feeling by the Corporation to let things lie 
as they are. In almost all the departments relating to inventory control and 
Material Management as have been examined by the Committee, they 
have found a total lack of co-ordination and control. The Corporation has 
set up numerous Committees to examine its Material Management division 
time and again. However, no action seems to bave been taken on the 
recommendations set-forth by tbe Committees as indicated from the 
Cheran Committee Report which was not placed before the Board and for 
which the Corporation could not give any satisfactory reply. Again 
Committees were set up by the Corporation to examine such all (hose 
items as are declared as scrap~ however, despite such Committees as many 
as 1700 tubes out of total number of 10,000 tubes have been found to be 
potentially repairable. This is only a sample check undertaken by the 
Corporation. The Committee is sure that there may be numerous other 
instances in which scrap "can be considered as potentiaUy repairable". 

The Committee have also found tbat the performance of the two Central 
Workshop I eft II leave much to be desired. The Chairman of the 
Corporation has himself admitted that he finds it much more economical to 
get the chairs repaired from outside rather than to build it in the Central 
Workshops. The capacity utilisation of Central Workshops has never been 
stretched to its full limit. Tbe number of employees' also is as high as 8705, 



of which about 1000 are unskilled workers. Oiven the larac numbers of 
infrastructure of both Central workshops the Committee would have 
expected that at lealt body buildin, repairs and maintenance should be 
utilised to the maximum. However, they find it to be contrary. As stated 
in the proceedina paraaraphs, the Committee are therefore of the firm 
opinion that the fault in the Corporation's low performance lies in these 
grey areu which need to be revitalised. The Committee would stron,ly 
empasise that the Corporation should do inward thinkina to ensure that it 
has a ti,hter reian over inventory control, Materials mlnaJCment, lCI'ap, 
bad and doubtful debts, etc. It is only when luch lreu are strenathened 
can the Corporation expect a return on investment and subsequent 
financial improvement in its penormance. By merely cryina over the flct 
that it has a low fare structure the Corporation is strenathening the 
Committee's belief that it does not wish to identify the other main reasons 
for its continued losses, that is arossmis-manaaement and misuse of the 
Corporation's funds. 

The ComNittee recommend tbe Corporation to look into these and 
other related matters at the earliest. While it aaretS tbat perhaps the low 
fare structure could be one of the reasons for losses by the Corporation, 
nevertheless the Corporation should also realise that there is a great deal 
left to be desired in the Material Management section. They also 
recommend that the under utilisation of resources, should be made good. 
use of and persons serving in such departments should be made to bear full 
responsibility for any subsequent losses that many come about --ils a result 
of poor and lackadaisical supervision. 

Reply of the Government 

For re~amping of Material Management &. Inventory Control system of 
the Corporation, a Study bas been assigned to Institute of Costs &. Works 
Accountants of India, New Delhi for studyin, tbe entire gamut of Material 
Management and Inventory Control and for suUesting ways and means as 
required therefor. They are expected te. finalise their report in about two 
month's time. 

Comments or the Audit 

Agreement with ICW AI for detailed study of Material Management on 
inventory control has not yet been signed. 

Further Reply or the Government 

The terms & conditions for the detailed study on 'Material Management' 
to be conducted by ICW AI bave been finalised &. DTC have sent the 
agreement papers for legal vetting before formal agreement is signed. 

(Ministry of Surface Transport's O.M. No. RT. 12019128193-TAG 
dated 28.3.1994) 
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RecommendaUODI (S. No. 25, Pan No. 6.38) 
While on the one hand DTC with its depleted strength of its operatiol1l 

incurred continued 10$Ses on the routes provided to it, the STA had lone 
ahead in ita granting permit to 3000 private operators with little or no 
control over their performance. The Committee strongly feel that this will, 
in the neu future definitely lead to an extremely chaotic situation in the 
present transport system in Delhi. They would, therefore, again reiterate 
that if the Government intends to brinS about any serious restructuring of 
the present transport system they would do well to enforce control over 
the performance of the Corporation over which presumably they have 
control and check to enforce with the Josses do not masnify at such an 
alarnnng rate, before taking on the problem of private bus operation which 
the Committee assure is going to be the cause of great concern in the neu 
future. They w.ould, therefore, recommend, at the earliest, that some 
serious restructuriJfk of the Corporation be done either by way of subsiding 
the concessions given by the Corporation to the different classes of Society 
or enforcing capital restructure, inventory control, greater accountability 
by the Corporation's managerial cadre and other related aspects. 

Reply of the Government 
The Government is finalising a proposal on inter-connected package for 

rehabilitation of DTC. Tb~ proposal contained in the package include, 
proposal for grant of subsidy to DTC in respect of various concessions 
offered by it to different sections of the society, capital restructuring by 
converting the outstanding loans and accumulated interest to equity capital 
and adoption of efficiency norms recommended by the Committee headed 
by AS&FA (SFT). 

(Ministry of Surface Transport O.M. No. RT-12012128193-TAG 
dated 28th March, 1994) 

Comments or the Audit 
Inter connected package for rehabilitation of DTC is yet to be finalised 

by the Government. Hence no comments. 
Comments of the Committee 

(P1.see paragraph No. 39 of Chapter I of the Report) 
Recommendations (SI. No. 26, Para Nos. 7.22 to 7.30) 

The Committee have been informed that from 1980 till present. there 
have been 21 Class I Officers against whom departmental enquiry or 
corruption chuges were pending. In this connection, the Committee had 
desired to know whether against those officers found guilty of corruption, 
after investigation by CBI or evc or Vigilance any punishment procee-
dings or departmental action was initiated. The Committee also wisbed to 
know whether the Corporation had promoted any Officers found prima-
facie pilty of corrpution or other chuges. In reply, they were informed by 
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the Chairman of the Corporation that no Officer was given promotion 
when either aCVC case or CBI case was pending. They were informed 
that as on date no CBI case was pending against officers but vigilance 
cases were pending and enquiries were being conducted. 

The Committee had been given a long list of Officers against whom 
corruption charges or departmental enquiries initiated. 

One of the case relates to the Secretary, DTC Board Shri L.C. Goyal. 
The Committee were informed that the DTC Board passed a resolution to 
the effect that the above officer aJongwith another officer was to be 
demoted. However, the order against Shri Goyal could not be served 
because both the officers managed to get a stay order from the Court the 
next day on which the order was to be implemented. Moreover, the two 
officers also continued to be on casual leave for a period oj 21n days. They 
were also informed that the document were highly confidential in nature 
and it was a serious act of delinquency on their part to obtain the copies of 
the Board's Resolution through dubious means. On the basis of findings of 
the investigation officers the then CMD, DTC approved the following 
action in respect of the two officers:-

Suitable action against S/Shri A.K. Sharma and L.C. Goyal. 
The Committee were also informed that the case was subsequently 

referred to evc for advice was received with the following recommenda-
tions:-

(i) Recordable "Warning" to Shri L.C. Goyal and Shri A.K. Sharma and 
to streamline the procedure and maintaining the official recordl for baving 
better system accountability . 

(ii) The Officers :were subsequently issued warning on 18-04-1991. 
The present position of Shri Goyal was that he \Vas General Manager 

incbarge of Traffic,. Personnel' and Administration. In 1985 the CBI bad 
directed the Board to take note of Shri Goyal's misconduct and not to 
engage him in any position of sensitive nature requiring responsibility and 
trust and that his conduct should be watched. 

The Committee fiDd that the requisite qualification for the post of 
Secretary to Chairman was that the Officer should have a minimum of 10 
years experience and be sbould be a post-graduate. However. Shri Goyal 
was neither a post-graduate nor did he have the required experience. In 
fact he was short of administrative experience of 6 months at the time in 
which he was considered for the post of Secretary, DTC Board. The 
Committee were also informed that no relaxation had been obtained by 
the Board either with regard to academic qualification or administrative 
experience . 

Another Officer whom the Committee have examined is the present 
Chief General Manager (Traffic). Shri P. Dutta who, besides looking after 
traffic was also looking aft6r the work of Private Bus Operation, 
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Disciplinary Cell, Traffic Cell, at Headquarters, Central Checking Cell, 
Central Complaint Cell, Traffic Statistical Cell, work of Secretary DTC 
Board, R&I Section and PLD Group-I. The Committee were informed 
that the then Vigilance Officer of the DTC as Investigating Officer had 
observed that Shri Dulta had ignored seeking relaxation of age in the case 
of direct recruitment of two officers for the post of Deputy Vigilance 
Officers while he was looking after the portfolio of General Manager 
Headquarters. The Vigilance Officer had also indicated that Shri Dulta 
was to held prima-facie responsible for keeping the CMD in dark and 
tampering with the orders of the CMD by making subsequent interpolation 
in his own noting to cover up his misdoings. 

The Committee have found that the name of Shri P. Dutta was sent to 
the PESB for consideration as Chairman, DTC alongwith the names of two 
officers Shri R.R. Singh and Shri P.S. Rana, PESB was not informed that 
at any point of time Vigilance or CBI case was pending against 
Shri Dulta. 

The shocking state of affairs of the Corporation and the gross mis-
conduct of so many senior officers in the Corporation has distressed the 
Committee immensely. When asked pointedly by the Committee whether 
any CBr or CVC case was pending against any of the officers for whom 
promotion was being contemplated, the Committee were informed that this 
was not so. However, subsequently during examination the Committee 
found that even if at the time of promotion there have not been any CVC 
or CDI case pending, yet in the previous years there have been instances 
where the conduct of these officers have been referred to either CBI or the 
CVC. The Committee does not appreciate such hair splitting on this 
important issue. It is obvious what the Committee wishes to examine is the 
spirit in which these promotions have been made, that is the officers 
concerned were given promotions which were not due to them. Going by 
the track-record of these officers as given to the Committee they have 
come to the inescapable conclusion that there is something basically wrong 
in· the working of the Corporation. That both the Administrative Ministry 
and the Corporation has allowed two senior officers against whom prima-
facie there have been serious charges of lack of integrity to be promoted 
only smacks of gross indifference on their part. It is a case of things which 
have become bad to continue to become worse. The Committee are also 
amazed at the equanamity with which the former Chairman of the 
Corporation has deposed before the Committee in stating that he found 
nothing wrong in allowing Shri Goyal to continue to hold a post of 
sensitive nature despite the CDI orders against the same. That the CDI 
were very right in their judgement of the Officer is equally borne by the 
fact that he (Shri L.C. Goyal) and another officer manaled to get a copy 
of the DTC Board resolution in which tbey were to be demoted and 
subsequently set a stay order from the Court thereby disallowin, the 
Board from implementinl the resolution. As if this was not enough the 
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Committee are dismayed to note that Shri Goyal was allowed to continue 
as O.M. To add further to the already existing corruption charges against 
Shri Goyal, the Committee find that Shri Goyal did not even possess tho 
necessary qualification or administrative experience required to become 
Secretary, DTC Board. 

The Committee are further dismayed to note that the Officer against 
whoW prima-facie responsibility has been fixed for actively contliving one 
of the Member of the Selection Committee in Selection of a Oy. Vigilance 
Officer and against whom investingating Officer had also observed that he 
had resorted to intellectual dishonesty still continues to bold the important 
po~t of Chief General Manager (Traffic) besides other related important 
posts. The Committee fail to understand what are the compelling reasons 
which made the Corporation to continue with this Officer. They are not 
cor,', i.&iced with the reasons given by the Corporation that neither this 
Offi~r ·nor the earlier Officer against whom the Committee had com-
mented did not give any reasons for the Corporation to consider their 
removal. 

Reply or tbe Government 
The action taken on the cases, which were pending/mentioned in the 

repon/recommendations of the COPU is given below:-
I. All the cases against Shri P. Dutta, which were under investigation 

have either been closed or necessary action has been taken by the 
r":!!pctent authority. Meanwhile, Shri P. Dutta, Ex-C.O.M. (Tr.) has been 
granted voluntary retirement by the Corporation under its Voluntary 
Retirement Scheme. '-. 

2. The case of Shri L,C. Goyal regarding his promotion to the post of 
Secretary, DTC Board has been investigated by. the Vigilance Department 
and the report has been' referred to the CVC for advice. As far as his 
other promotions are concerned, he was given promotion by following the 
laid down procedure and by the competent authority. 

3. So far as Shri A.K. Sharma, Dy. C.G.M. (Tr.) is concerned, two 
cases of major penalties are ull~cr procesi in DTC. 

Commeats of the Audit 
Case referred in tbe recommendation against Shri P. Dutta wu finally 

closed on 25-5-1993 by imposing penalty of 'Censure', 
Case of Shri L.C. Goyal could not be verified as tbe relevant record 
was stated to be lying with C.V.C. 
In the case of Shri A.K. Sharma in one case CV Officer bas 
recommended a major penalty and the case is being processed. 

Another case regarding leakage of Board Resolution in which major 
penalty stated to be recommended by evc is pending with evC'lnd 
records were not made available. 
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Further Reply of the Go"ernment 
No comments in view of the facts given in the reply of the Government. 

(Ministry of Surface Transport O.M. No. RT-12019/28/93-TAG/dated 
28th March, 1994). 

NEW DELHI; 
April 22, 1994 

"' .. :Salcha 2, 1916 (5) 

VILAS MUITEMW AR, 
Chairman, 

Committee on Public Undertakings 



APPENDIX I 
Extracts from the Report submilkd by tIt~ Comminee hetuhd ", AMIIiD_ 

Secretary &: F.A. (SFf). 
(Vide Reply to recommendation No.2 ill Chapter V of die Report) 

CONCLUSION AND RECOMMENDAnONI 
1. Although all attempts were made by the authorities conc:emed .., 

improve the efficiency as well as the quality of bus scnicc. over • 
period of time, financial constraints, however, have ratricted dill 
provision of an adequate bus service to the citizeas of· Delhi. 1'IIIa 
time has come when it becomes necessary to ac:ccpt tile JriacipIc II 
market economy as the main operative principle un_ it .. ReCII'., 
for protecting the poorest in the society. 

2. The major problem of DTC, despite its good pIlY*ll pedormaace is 
its continuing losses caused by:-
(a) An uneconomic low fare structure. 
(b) Accounting losses in the shape of depreciMion .-1 interest 

charges which is not recovered througb the fare. 
(c) Inbuilt subsidies in tbe shape of coacessional rale of passes for 

students and weaker sections of the society. 

3. In order to improve the fmancial health of DTC, itia illferltiYc .. 
have an economic fare structure. In addition, thele it • need ,.. 
automatic linkage of tariff to cost of various in~ 

4. Since the ra~e of interest for ways and meaDS 10 ...... ref ..... .. 
capital 101D is quite high, MOST should provide ....... . 
improve the financial health of DTC. All the ICC ...... ac- .. 
DTC as on 31-3-1993 to tbe extent of estimated ... ,,16_ 
should be converted to equity. . 

5. In the event of the suggestion to index the tariff ..... tD .... _ 
of operation not materialisiag, the differe.ft:e bel ..... -=_ 
fare and the fare which DTC is allowed to cha ........... . 
non-recoverable financial assistance. 

6. It will be quite fair and logical that the agcncies ...,.. ..... for .. 
sections for which welfare meaSures have beeIl iatIoduced .-
implemented should reimburse the cost involved ia nch coace_. 
to the DTC. 

7. By cnacting necessary amendments throup Parliameat, DTC .., Ie 
converted into a limited company by MarcIl, 1993. 

60 
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8. In order to further improve the performance of DTC, the following 
efficiency norms need to be closely monitored: 

(i) Staffing norm of 8.0 per bus to be achieved by 31st March, 
1993. The scope for further reduction of staff ratio to be 
reviewed by 31-3-1995. 

(~% fleet utilisation be achieved by the end of 8th Plan. 
(iii) Vehicle utilisation be improved to 120 Kms. per bus daily. 
(iv) The diesel consumption in KMPL terms be improved from 

ensting 3.80 to 3.85 by the end of 8th Plan. 
(v) The tyre life be improved from existing 112805 to 127000 by 

the end of 8th Plan. 
(vi) The cost per Km. on stores and spares 'Item be pegged at 56 

paise. 
(vii) The ~ventory holding level are suggested as follows: 

(a) HSD, Lubricants and Petrol 7 days 
(b) Tyres, tubes and flaps 30 days 
(c) Retreading Material 
(d) Batteries 
(e) Stores and spare parts 

30 days 
90 days 
90 days 

The above norms suggested for Inventory Management will be jointly 
reviewed by DTC and MOST after 31·3·1995. 

9. It is euential that proper costing systems are developed in the DTC· 
with ta.e help of Cost/Chartered Accountants. In addition, there 
mould be close monitoring of efficiency norms both at the Ministry 
level • RIM) within DTC. 



APPENDIX D 
Fleet posilion 0/ DTC from 1981-82 to 1992-93 

(Vide Reply to recommendation No.5 in Chapter IV of the Report) 

Year 

1981-82 
1982-83 
1983-84 
1984-85 
1985-86 
1986-87 
1987-88 
1988-89 
1989-90 
1990-91 
1991-92 
1992-93 

Total fleet as on the, last 
day of the year 

62 

3184 
4044 
4135 
4039 
4033 
4fJ77 
4353 
4248 
4399 
4392 
4375 
3840 
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APPENDIX V 
Minutes of 31st sitting of Comminee on Public Undertakings held on 

21.4.94. 
The Committee sat from 15.45 bra. to 16.20 hrs. 

PRESENT 
Shri Vilas Muttemwu - Chairman 

MEMBERS 
2. Shri Basudeb Acbuia 
3. Shri Chetan P. S. Chauhan 
4. Shri Ramesh Chennithala 
S. Shri Guman Mal Lodha 
6. Shri Pius Tirkey 
7. Shri Virendra Singh 
8. Shri M.A. Baby 
9. Sbri R.K. Dbawan 

10. Sbri Pravat Kumu Samantaray 
SECRETARIAT 

1. Shri O.L. Batra,-Additional Secretary 
2. Smt. P .K. Sandhu.-Depu" Secretary 
3. Shri P.K. Grover,-Under Secretary 
4. Shri R.S. Sbuma.-AssiJ'tant Director 

QmCE OP DIE COMPTROlJ.ER & AUDITOR GENERAL 

1. Shri C.K. Joseph-Dy. Comptroller & Auditor General (Commercial) 
cum Chairman, Audit Boud 

2. Shri B.B. Manocha-Director (Commercial) 
••• • •• ••• 

2. Thereafter. the Committee considered and adopted the draft report BS 
approved by the Action Taken Sub-Committee on Action Taken by 
Government on the recommendations contained in Twenty Second Report 
of the Committee on Public Undertakings (1992-93) on Delhi Transport 
Corporation including comparative analysis of Transport in Metropolitan 
cities. 

3. ••• • •• • •• 
4. The Committee authorised the Chairman to finalise the Reports on 

the basis of factual verification by the MinistrylUndertaking concerned and 
audit (in respect of report mentioned in pUBS 1 and 2) and to present the 
same to Parliament. 

The Committe, then adjourned. 
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APPENDIX VI 
. ~ , 

AnalysiS of the Action Taken by Govmunent on the recommendations 
contained in the 22nd Report of ihe CommiUee on Public Undertakings 
(Tenth Lok Sabha) on Delhi Transport Corporation including comparative 

analysis of transport in metropolitan cities. 
(Vide Pua 3 of Introduction) 

I. Total number of recomwendations 
II. Recommendations that have been accepted by 

the Government (vide recommendations at 
SI. Nos. 1, 7, 9, 10, 14, 15, 18, 22, 23 and 27) 
Percentage to tot~ 

III. Recommendations which the Committee do not 
desire to pursue in view of the OQvernment's 
replies (vide recommendations at Sl. Nos. 13 
and 24) 
Percentage to tot~ 

IV. Recommendations in respect of which reply of 
Government have not been accepted by the 
Committee (vide recommendations at Sl. No. 
4-6, 8, 11, 12, 16, .19 and 21) 
Percentage to tot~ 

V. Recommendations in respect of which fin~ 
replies of Government are still awaited (vide 
recommendations at Sl. Nos. 2, 3, 17, 20, 2S 
and 26) 
Percentage to tot~ 
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27 

10 
37.04 

2 
7.41 

9 
33.33 

6 
22.22 
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